
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES― II SECT10N)

RATIFIED ⅣIINUTES OF THE NORVIS COⅣ IⅣIITTEE― II ⅣIEETING NO.09/81
SCHEDULED ON ll.08。 2015

Pleasc Notc

(1)  For information of expo■ers,Norms Commtttcc― H handles aH cases penaining to
ix江 lon/ratiflcation of norms for Export Products falling under ITC(1lS)Chaptcr 72 to

76,78 to 80,85。 CorFlrrlunications in respect of cascs/pertaining to NC― II Inay bc scnt to

cmJl addrcss:nc2.d黛 貴の nic.in

(li) In certain cascs the decision of the Norms Committec rcfcrs to the Recommendations/
Observations/Dcflciencies received■ onn the conccrned′「 cchnical Authority. Wherever

applicablc,a scanned copy of such document has been placcd at thc cnd ofthc Minutcs,

in running scrial orders. 1｀ he conccrncd 
「
lrm/company may go through the same and

respond accordingly.

(lii) Similarly,a scanncd copy of thc blank Standard Dcncicncy Format,which may And a
rcfcrencc in卜(C dccisions,has also been attached in the end.´「 his rnay also be rcferrcd to

by the concerncd nrm/company and may be responded accordingly.

(iV) The Norms Commtttec has taken dccision only with rcspcct to technical aspect/wastage
norins. While rcdccrning thc applications, RAs should check that the applicant has

fulflHcd a‖  requircments as prcscribed  in policy/procedurc including those in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th Deccmber,2011, Policy Circular
No.14(RE‐2012/2009-14,  dated  4th  Fcbruary,  2013  and  O.Mo No.
01/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any other provisions under

FTP/HBP for EODC.

1｀he Mecting No. 09/81 of Norrns Conlinittce― II for thc ycar 2015-16 schcduled to be

held on ll.08.2015 、vas actuaHy held on 25.08.2015 under thc Chairinanship of Shri Jaikant

Singh,Additional Director Gcncral of Forcign Tradc to considcr the fo1lowing applications for

ratiflcation of norins in respcct of advancc authorizations undcr Duty Exemption Schcme

(Chapter¨4)of Forcign Tradc Policy 2015‐ 20.′ I｀hc following mcmbers were present in the

mecting:―

Sl.No. Name & Designation I)epartmcnt

l DIPP

2. Shri Gajraj Singh, Sr. D.O. DHI

3. Shri K.S.Sodhi,Asstt.Dircctor(ME) MSME

4. Shri O.P. Sharma, Joint Industrial Adviser DoC&PC

5. Shri Pradyumna Sahu, F'|DO DGI「
″
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|ヽ4cct No/Datc:9/81-       Status:DcfcrrcdlCase No.:13/16/81‐ ALC2/201l Party
Namc:K.SINSTRUMENTS   ALC2/2015
PVT.LTD.,

RLA File

1108.2015

1´ ic.No/Datc:0710079473  DcfcrHQ File
Date:22.09.2015

:01/81/050/00114/AM12/       :07/24/040/00061/Aい プ112/      130.05.2011

I Decision :NC observed that DeitY had issucd DL on l7.03.2015 followcd by reminders on

l4.O5.ZOl5 and 26.06.2015. The party vide email dated 19.08.2015 has requestcd for two

weeks time to furnish reply to the DL. NC decided to defer the case.

The case stands deferred 1o22.09.2015.

Case No.:6/9 l8l-ALC2/2015 Party Name:MAHARASHTRA Meet No/Date:9/8 l- Status:Deferred

SEAMLESS LTD ALC2I2O15
I1.08.2015

HQ File RLA File Lic.No/Date:0510313999 Defer

,:OVtvOSO/oo195/AMl6 :05/27l040l0O37)lNM12l 10.01.2012 Date:22.09.2015

Decision : NC observed that the case is being referred to DIPP. NC decidcd to wait for the

comments of DIPP.

The case stands dcferrcd to 22.09.2015.

Case No.:6/18 /81-ALC2l20l4 PartyName:DYNAMIC Meet No/Date:9/8 l- Status:Deferrcd
CABLES PVT. LTD. ALC2I2O15

I 1.08.2015

HQ Fite RLA File Lic.No/Date:1310038617 Defer

:01/81/050/00 625lA}/rlsl :13124/04Ol00}4llAMl2l 3l .01.2012 Date:22.09.2015

3 Decision: NC noted that DIPP Deficiency letter was issued to thc company on 23.06.2015

,followed by reminder on 17.08.2015. Reply of the company is still awaitcd. NC decided to

wait for the reply of the company.

The case stands deferred to22.09.2015.

Case No.:8/l 8l8l-LLC2l2Ol4 Party Name:DYNAMIC Meet No/Date:9/8 l- Status:Deferred
CNBLES PVT. I-TD. ALC2I2OI5

r 1.08.20r 5

FIQ File RLA File l.ic.No/Date:1310038618 l)efer

:01/81/050/00627lAMl5l :l3l24l040l00040lAMl2l 31.01.2012 Date:22.09.2015

4 
Decision : NC noted that DIPP Deficiency letter was issucd to the company on 23.06.2015

followed by reminder on 17.08.2015. Reply of the company is still awaitcd. NC decided to

wait for the reply of the company.

The case stands deferred to 22.09.2015.
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11.08.2015

Lic.No/Date:0310709777  DeferRLA Filc

:01/81/050/00313/AM13/       :03/94/040/00129/AM13/      120.09.2012              Datei22 09.2015

Dccision:NC observcd that the reply ofthc flrm has becn refcrrcd to DHI for comments.NC

dccided to defer the case.

1｀he casc stands dcfcrrcd to 22.09。 2015.

HQ Filc

Casc No.:7/25/81-ALC2/2012

HQ File

:01/81/050/00458/AM13/

HQ Filc

:01/81/050/00474/AM13/

HQ File

:01/81/050/00074/AM14/

Status:Deferred

Lic.No/Datc:1310041928  Defer
1801.2013

Dccision:NC observed that MoEF vidc D.O.Ictter No.5/13/2013-HSMD dated 31StJuly,
2015 has forwardcd a copy of thc NOC issucd to the irrn for import.Bascd on that NC

dccided to scnd thc application to MSヽ 4E to furnish colnlllents.

′
「 hc casc stands defcrrcd to 22.09.2015.

Casc No.:23125181-Al,C2/2012 Party Name:MC COM Mect No/Date:9/8ト Rejected
INDUSTRIES(INDIA)PVT.  ALC2/2015

Party Namc:GRAVITA INDIA Mect No/Date:9/8ト
LTD,                 ALC2/2015

11.082015

RLA File

:13/24/040/000471AM 13/ Date:22.09.2015

Decision: NC noted that MSMII vide email dated 21.08.2015 has stated that the reply
I'urnishcd by the firm is not in accordance to their DL. Everytimc the firm is forwarding the

same old reply. MSME proposcd to rcject the case. Since propcr reply has no1 been received

lorm finn despite repeated reminders, the committee decided to reject the case with direction

to firm to pay custom duty & applicable interest for EODC.

RA may take suitablc consequential action accordingly.

Case No.:19/4/81-AL,C2l20l3 PartyName:MC COM Mcct No/Datc:9/8ト Rejected
INDUS´FRIES(INDIA)PVT.  ALC2/2015

L′「 D.

RLA Filc

:03/95/040/00818/AM13/

LTD.

RLA Filc

:03/95/040/01053/AM13/

11.08.2015

Lic.No/Datc:0310721688
22.01.2013

11.08.2015

Lic No/Date:0310729612

26.03.2013

Dccision : NC noted that MSME vide eman dated 21.08.2015 has stated that the reply

furnished by the flrm is not in accordance to thcir DL.Everytime the nrm is forwarding the

same old reply.MSME proposcd to rlcctthC Casc.Sincc propcr rcply has not bccn rcccived

form irm desptte repeatcd reminders,the committee decided to rleCt thc case with direction

to flrm to pay custoln duty&applicablc intcrcst for EODC.

RA may take suitable conscquential action acc(
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Dccision:NC observed that MoEF vidc D.0.lettcr No.5/13/2013-1lSMD dated 31StJuly,

2015 has forwarded a copy of thc NOC issued tO the rlrm for import.Bascd on that NC

decided to send the application to MSME to furnish cornrllcnts.

Thc case stands dcferred t0 22.09.2015.

Lic.No/Datc:0510351299  Dctr
11.04.2013

Casc No.:13/5/81‐ALC2/2013 Party Namc:MEl｀ TRADE    Mcct No/Date:9/8ト

(INDIA)LTD.         IALC2/2015
‐11.08.2015

HQ Filc

:01/81/050/00422/ANl14/

HQ File

:01/81/050/00134/A～ 115/

RLA Fllc

:05/24/040/00474/AM13/

RLA Filc

:07/24/040/00541/AM13/

Casc No.:34/24/81-ALC2/2013 Party Namc:PILOT
INDUSTRIES LTD.

Mcet No/Date:9/81‐

ALC2/2015
11.08.2015

Status:Deferred

Datc:22.09.2015

Status:Deferred

Date:22.09.2015

Status: Dcfcrred

Lic.No/Datc:0710095951  Dcfcr

Mcet No/Datc:9/81‐       Status:Defcrred
ALC2/2015
11.08.2015

Lic.No/Datc:0510359362 Dcfer

l0 Dccision: NC observed that MoEF vide D.O. lettcrNo. 5113l2}l3-llSMD datcd 31"July,
2015 has forwarded a copy of thc NOC issued to the firm lor import. Based on that NC
decided to send the application to MSME to lurnish comments.

The case stands deferred to 22.09.2015.

HQ File              RLA Filc
:01/81/050/00115/AM14/      :05/24/040/00030/AM14/

1ン ic.No/Datc:0510353167  Dcfcr

03.05.2013

Casc No.:37/3/81-ALC2/2014 Party Name:RADIALLINDIA ‐lヽcct No/Datc:9/81‐
PRIVATE LIMITED,       ALン C2/2015

11.08.2015

17.06.2013 Date:22.09.2015

Dccision :NC obscrvcd that DcitY has lurnished copy of thc commcnts issucd vidc U.O.
lr No.17(6)12014-IPHW dated27.11.2014 along with cnclosure. NC observed that though thc

forwarding letter has been signed by the competent authority in DeitY but the enclosure
attached with thc letter has been left unsigned. NC dccided to rcqucst DeitY to furnish a
signed copy of the enclosurc of the letter as mentioned above for ratification of the Advancc
Authorization of the company.

'fhe case stands deferred to 22.09.2015 .

Casc No.:20/9/81¨ALC2/2015 Party Namc:HONDA SIEL
POヽVER PRODUCTSIコ TD.

HQ Filc RLA File
:01/81/050/00209/AⅣ l16/      :05/23/040/00085//ヽ M14/       10.o7.2013              Date:22.092015

Dccision:NC observed that thc case has been referred to DHI.NC dccided to wait for thc

comments of DHI.

::
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The casc stands dcfcrred to 22.09.2015.

Casc No.:23/15/81‐ ALC2/2013 Palty Name:MET TRADE    Mect No/Date:9/8ト

(INDIA)1ン TD.          ALC2/2015
11.08.2015

Lic.No/Datc:0510361579  Dcfer

Status: Deferred

Date:22092015

Status:Dcferred

Dcfcr

Datc:22.092015

on 29.05.2015

NC dccided to

Approved

02.08.2013

l3 Decision : NC observcd that MoEF vide D.O. letterNo. 511312013-HSMD dated 31" July,
2015 has forwardcd a copy of the NOC issued to the firm for import. Based on that NC
decided to send the application to MSME to furnish comments.

The case stands defcrred to 22.09.2015.

Casc No.:29/3/81-ALC2/2014 Party Namc:LEONI CABL′ E   Mcct No/Datc:9/8ト

HQ File

:01/81/050/00238/AM14/

HQ Filc

:01/81/050/00623/AM15/

RLA F‖ e

:05/24/040/00159/AM14/

SOLUT10NS(lNDIA) ALC2/2015
PVT LTD

RLA Filc

11.08.2015

Lic.No/Date:3110060000HQ Filc

:01/81/050/00126/AM15/ :31/83/040/00080/AM14/ 22.08.2013

14 Dccision: NC noted that DIPP Dcficicncy lctter was issued to the company

fotlowed by remindcr on 17.08.2015. Reply of the company is still awaited.

wait lor thc reply ol'thc company.

'l'he case stands deferred to 22.09.2015.

Casc No.:4/18/81-AIノ C2/2014  Pany Namc:DIAMOND ルIcct No/1)atc:9/81‐

ENGINEERING(CHEXINAl)  ALC2/2015
PVT LTD

RLA Fiic

:04/24/040/00116/AM14/

11.08.2015

Lic.No/Date:0410149282
29.082013

1.

2.

Decision:NC decidcd to ratitt the nOrms ofabovc AA as pcr writtcn commcnts of DIPP

vidc U.0.No.12/96/2015… TSW/15 datcd 25.08.2015 as under:¨

Words "containing 99.781 MT of IIot Dip Galvanised Grating with Grating

Clamp" may be suffixed with the description of cxport item.

Words "Relevant" may be prefixed with the dcscription of import item at Sl.

No.l and its quantity may be allowed as 99.781 MT on net to net basis with
accountability clause as claimed by the firm.

3. Import item at Sl. No. 2 may be deleted as it is not being imported by the

firm.

RA may take suitable consequential action accordingly.

Mcct No/Datc:9/8ト Status: Deferred

iat'i[G{ {tfi[, rrR.AEYirtYthiA 8A]iu'-iir*n *qiqn ftrtanr qt€r+,rt]
For€:grr Trade DevelfJprnsni Omcot

fr?sr rqrqc rltqllQzrara
Otr€ctorata Ganaral ot Foreign Tr.do
rt*ii1fi frarrr!/Deptt. ot commrt?.

scrrr rrq{. Tg efiff
UC)i.ag Bh:'.Yin, F{cw nclxl

γ

l6 Case No.:24/24181'AL,C2l20l3 Party Name:MET TRADE



(INDIA)LTD.         IALC2/2015
111.082015

HQ Filc              RLA Filc             lLic No/Datc:0510369439 Defer
:01/81/050/00412/AM14/      :05/24/040/00244/AMi4/      125.10.2013              1Date:22.09.2015

1Dccision:NC observed that MoEF vide D.O.Ictter No.5/13/2013-IISMD dated 31StJuly,

2015 has forwarded a copy ofthe NOC issued to the flrm for import.Based on that NC

dccided to scnd the application to MSME to furnish commcnts.

The case stands deferred to 22.09.2015.

Casc No.:73/24/81-ALC2/2013 Party Name:MOTHERSON   IMcct No/Datc:9/8卜      Status:Deferred
SUMISYSTEMS LTD.,     IALC2/2015

11108.2015

HQ File              RLA Filc             lLic No/Datc:0510371064 1Dcfcr

17 :01/81/050/00461/AM14/      :05/24/040/00295/AM14/      1411.2013             1Datc:22.09.2015

1Decision:NC observed that the reply ofthc nrm has been refcrrcd to C&PC for comments.
NC decided to deferthe casc.

The casc stands deferred to 08.09.2015.

Case No.:11/9/81-ALC2/2015 Party Name:LM WIND POWERIMeetNo/Datc:9/8卜     Status:Deferrcd
l                      BLADES(INDIA)PVT.LTD  ALC2/2015

111.082015

HQ File              RLA Filc             lLic.No/Date:0710099873 Defer

18 :01/81/050/00200/AM16/      :07/24/040/00255/AM14/      122.11 2013              Datc:22.092015
1  Decision:NC observcd that thc case has been refcrred to C`と PC. NC dccided to wait for the

l  comrrlents of Technical Authority.

I  The case stands deferred t0 22.09.2015.

Casc No。 :28/3/81-ALC2/2014 Party Namc:TEXMACO RAIL IMeet No/Datc:9/8卜     status:Defcrrcd
&ENGINEERING LIMITED  ALC2/2015

‐
11.08.2015

HQ File                RLA F‖ c               lLic.No/Datc:0210196856 Dcfer
:01/81/050/00125/AM15/      :02/24/040/00138/AM14/      126.11.2013              Date:22.09.2015

19 Dccision:Nё
 notさ a that DH1 5cnciency letter was issued tO the cOmpany on 14.08.2015.As

no reply from thc nrrn has becn rcccived from them,NC dccidcd to scnd a rcmindcrto thcm

to expedite reply.

The case stands deferred t0 22.09.2015.

Case No.:6/24/81‐ALC2/2013 Party Namc:SIECHEM      IMect No/Datc:9/8卜     status:Deferred

20         1話
器 :LOα
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HQ Filc              RLA Filc             Lic.No/Datc:0410152322 Dcfcr6 ′ィ¬
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:01/81/050/00394/AN414/ :04/24/040/00192//ヽ Nl1 4/ 27.11.2013              Datc:22.09.2015

to Do´ I｀ .NC decidcd to wait for the1)ccision :NC obscrvcd that thc case has bccn reた rred

comments ofTcchnical Authority.

´
「 hc casc stands defcrrcd to 22.09.2015。

Case No.:7/24/81-ALC2/2013 Pany Namc:SIECHEM

HQ File

21 :01/81/050/00395/AM14/

Decision : NC obscrved that the case has been referred to DoT. NC decided

comments of Technical Authority.

'l'he case stands deferred to 22.09.2015.

Case No.:54/24/81-ALC2/2013 Party Namc:GRAVI´ I｀A
LTD.,

INDlA Mcet No/Datc:9/81‐ Status: Deferred

HQ File RLA「 ilc

ALC2/2015
11.08.2015

Lic.No/Date:1310045247  Defer

:01/81/050/00442/AM14/      :13/24/040/00037//ヽ M14/       03.12.2013              Date122.09.2015

22 Dccision:Nc obscrvcd thtt MoEIr↓
iac DoO.lettcr No.5/13/2013‐ HSMD datcd 31・ July,

2015  has forwardcd a copy of thc NOC issued to thc flrrn lor import.Based on that NC

decided to send the application to MSME to furnish comments.

1｀ hc case stands dcferrcd to 22.09.2015.

TECHNOLOGIES PRIVATE
LIMITED

RLA Filc

:04/24/040/00193/AM14/

RLA Filc

:05/24/040/00327/Aヽ 414/

RLA Filc
:07/24/040/00395/AM14/

that MSME has rcturned

Mect No/Date:9/81‐

ALC2/2015
11.08.2015

Lic.No/Datc:0410152323

27.11.2013

31.122013

Mcct No/Datc:9/8ト

ALC2/2015
11.082015

1´ic.No/Datc:0510375028 Defcr

Status: Deferred

Defer
Date:22.09.2015

to wait for the

Status: Defcrred

Date:22.09.2015

Status: Defcrrcd

Case No.:30/24/81-Alン C2/2013 Party Namc:PILOT
INDUSTRIES LTD

23 Dccision:NC observed that MoEF viaさ
D.O.lettcr No.5/13/2013‐ 1lSMD dated 31ま 」uly,

2015 has forvvardcd a copy of thc NOC issued to thc rlrm for import.Bascd on that NC

dccidcd to scnd thc application to MSME to furnish conllncnts.

′
「 hc case stands defcrrcd to 22.09.2015.

HQ Filc

:01/81/050/00418/ノ M`14/

24 HQ Filc

:01/81/050/00472/AM14/

Dccision:NC obscrvcd

Casc No.:84/24/81-Alフ C2/2013 Party Namc:TATA BP SOLAR Mcct No/Datc:9/81-
lNDlA LTD.          ‐AIンC2/2015

11.08.2015

Lic.No/Date:0710101901 Defer
04.02.2014 Date:22.09.2015

the application stating that it does not
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pertains to them and adviscd to send it to MNRE
send the application to MNRE for comments.

The case stands deferred to 22.09.2015.

based on the import items. NC decided

Case No.:85/24/81-ALC2/2013 Party Namc:TATA POWER   Meet No/Date:9/8ト

SOLAR SYSTEMS LTD.   IALC2/2015
11.08.2015

HQ File RIッAF‖ c lンic.No/Datc:0710102050  Dcfcr
:01/81/050/00473/AM14/    .:07/24/040/00413/AM14/     07.022014           ‐Datc:22.09.2015
25 bι

tiζi61 1ヽこ6もきさんcd thit MSMЁ  A五きたti:A3a thさ 五|lli`五tion stating tAtt it a6さ :Aot
pcrtains to thern and advised to send it to MNRE based on the import itemso NC decided to

send the applicatiOn to MNRE for comments.

´
「 he case stands deferrcd t0 22.09.2015.

to

HQ Filc

:01/81/050/00111/AM15/

HQ Filc

27 :01/81/050/00198/AM16/

Case No。 :20/6/81-ALC2/2014

28

HQ Fllc

Iヽcct No/Datc:9/81‐

ALC2/2015
11.08.2015

Lic.No/Date:0710102970
‐18.032014

to C&PC.NC dccided

Status: Deferred

Status: Dcferred

Status: Deferred

Defer
Date:22.09.2015

to wait lbr the

RLA Filc

:07/24/040/00472/ノ Mヽ14/

Party Namc:ASSOCIATED
PIGMENTS LIMITED

RLA Filc

Case No.:14/3/81-ALC2/2014 Party Namc:TEMPEL      .Mcet No/Datc:9/81‐

PRECIS10N METAL      IALC2/2015
PRODUCTSINDIA PVT    ll.08.2015
LTD,

RLA Filc

:04/24/040/00272/AM14/
1ン ic.No/Date:0410156295 Defcr

17.03.2014 Datc:22.09.2015

, Decision :NC noted that DI-ll vide U.O. No.3(139)12015/TSW(8y287 dated2B.O7.2Ol5 has26 
stated that export products covered in the authorization are with DIPP and hence they may bc
consulted in this matter. NC observed that most of the export products are relating to
transformer and since transformer is a subject matter of DHI, NC decided to request DHI to
examine the case and furnish comments. If nced bc, they may informally take views of DIpp
in respect of any items.

'fhe case stands deferred to 22.09.2015.

Case No.:9/9/81-ALC2/2015  Party Namc:LM WIND POWER
BLADES(INDIA)PVT.LTD

I)ecision : NC observed that the case has bcen referred
comments of Technical Authority.

The case stands deferred to 22.09.2015.

Mcct No/Datc:9/81‐

ALC2/2015
11.08.2015

Lic.No/Datc:0210202660

ノニ

Status:Deferred

Defer
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:01/81/050/00174/AM15/ :02/24/040/00011/AM15/ 23.04.2014 Datc:22.09.2015

Dccision:NC observed that MoEF vide D.0.letter No.5/13/2013-HSMD dated 31St」 uly,

2015 has forwardcd a copy ofthe NOC issued to the nrm%r import.Based on that NC
dccided to send thc application tO MSME to furnish cornrnents.

´
Fhc case stands dcfcrrcd to 22.09.2015.

Meet No/Date:9/81-

ALC2/2015
11.08.2015

Lic.No/Date:0510386026

Meet No/Date:9/81‐

ALC2/2015
11.08.2015

Lic.No/Date:0710104122

15.052014

to C&PCo NC decided

Status:Deferred

Defer
Date:22.09.2015

to wait for the

Status:Deferred

Defer
Date:22.09.2015

to wait for the

HQ File

30 :01/81/050/00199/AM16/

32 HQ Filc
:01/81/050/00190/AM16/

RLA Filc

:07/24/040/00039/AM15/

RLA「 ilc
i34/24/040/00028/AM15/

HQ Filc RIン A Ir‖ c

:01/81/050/00170/AM15/      :05/23/040/00004/AM15/       08.05.2014

Dccision:NC obscrvcd that the casc has bccn referrcd to Do′ 「 . NC decided
commcnts of 「́ echnical Authority.

The casc stands dcferred to 22.09.2015.

Casc No.:16/6/81‐ALC2/2014 Party Namc:LS CABLEINDIA
PRIVATE lン IMITED,

Casc No.:10/9/81-ALC2/2015 Party Namc:LMヽVIND POWER
BLADES(lNDIA)PVT LTD

RLA File

31 :01/81/050/00211/AM16/      :05/24/040/00014/AM15/      20.05.2014              Date:22.09.2015

Dccision:NC observed that thc casc has been refcrred to DHI.NC dccided to wait for the

commcnts of Technical Authority.

′
I｀he casc stands deferred to 22.09.2015.

Case No.:l/9181-Al,CZlz0ls PartyName:BANCO Mcct No/Date:9/8ト Transferred
PRODUCTS(lNDIA)LIMITED ALC2/2015

1l l.082015

Decision : NC observed that the case has been referred
comments of l'echnical Authority.

'['he case stands deferred to 22.09.2015.

Case No.:22lgl8l-ALC2/2015 Party Name:SHARDA MOTOR
INDS I,TD

HQ Filc

Mcct No/Datc:9/8卜      Status:Dcferrcd
ALC2/2015         1
11.08.2015

Lic.No/Datc105 1 0386900  Defer

Lic.No/Datc:3410040112

22.05.2014

Decision :'l'hc rcprcscntativc of DIII stated that this application can be dealt by NC-l since
the export product is auto componcnts and similar applications are being dealt in NC-I. Based

m.73ぶじ
tぶ品成議"
:



on that NC decided to transfer the case to NC-I.

I  Case No.:5/9/81-ALC2/2015   Party Namc:MAHARASHTRA  Mect No/Datc:9/8卜      Approved
lSEAMLESS LTD           ALC2/2015

11.08.2015

HQ File               RLA Filc               Lic.No/Datci05 10387430
.   :01/81/050/00194/AM 16/       1:05/24/040/00045/ANl14/       2605.2014

‐
 Dccision:NC decided to ratitt the nOrms Ofabove AA as per wnttcn comments of DIPP

vide U.〇 .No.12/96/2015-′「 SW/33 dated 25.08.2015 as under:―

1. Words " Wall thickness 8.90 mm" may be suffixed with the description of export

item at Sl. No. L.

33 2. Words " Wall thickness 9.90 mm" may be suffixed with the description of export

item at Sl. No. 2.

3, Words " Wall thickness 6.70 mm" may be suffixed with the description of export

item at Sl. No. 3.

4. Words " Wall thickness 8.80 mm" may be suffixed with the description of export

item at Sl. No. 4.

5. Words "of relevant grade" may be suffixed with the description of import items at

Sl. No. 1 to 4 and their quantities may be allowed as 1.05 MT/MT content in the

export items at Sl. No. 1to 4 respectively.

I   RA may take suitable consequential action accordingly.

Casc No。 :8/9/81¨ ALC2/2015  Party Name:LM WIND POWER‐ Mcct No/Date:9/8卜     Status:Dcfcrrcd

‐                    IBLADES(INDIA)PVT LTD 
‐ALC2/2015
111.08.2015             1

HQ File               RLA Filc              .Lic.No/Date:0710105630 Defer
‐34 :01/81/050/00197/AM16/      107/24/040/00125/AM15/       10.07.2014              Datc:22.09.2015

1 1Decision:NC observcd that the casc has bccn referred to C&PC.NC decided to wait for thc

l comments OfTechnical Authority.

The case stands deferrcd to 22.09.2015.

Case No.:3/9/81‐ ALC2/2014  Party Namc:APAR        IMcct No/Date:9/8卜     Status:Dcfcrrcd
INDUSTRIES LIMITED     AIン C2/2015

11.08.2015

1HQ Filc               lRLA Fllc              ‐Lic.No/Datc:3410040390 Dcfcr

35:01/81/050/00257/AM15/    :34/24/040/00095/AMi5/    23.07.2014        Datc:22.09.2015

‐  Decision:NC observed that hard copy of application has not been reccivcd from RA. 卜Ience

NC decided to send e― mailto RA to requesting hirn to forward hard copy ofthe application.

.The case stands deferred to 22.09.2015.

Ю ル ナ
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36 Decision:NCnorcdthatfirmhasnotrcplicdtoDlPPD/Ldatcd03.03.2015. reminderdated

14.05.2015 and final reminder dated 26.06.2015. Since no reply was received form firm
despite repeated rcmindcrs, the committee decided to reject the case with direction to firm to
pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

HQ Filc

:01/81/050/00463/AM15/

HQ「 ilC

37.:01/81/050/00196/AM16/

HQ File

39‐ :01/81/050/00519/ノ Mヽ15/

RLA Fllc

i34/24/040/00087/AM15/

RLA Filc

:07/24/040/00166/AM15/

RLA Filc

:02/24/040/00130/AM15/

Casc No.:6/15/81-ALC2/2014  Party Namc:ASTA INDIA
IPRIVATE LIMITED

Mcct No/Datc:9/81‐      IReiccted
ALC2/2015         1
11.08.2015

Lic No/Datc:3410040397

23.07.2014

Status: Deferred

11.08.2015             1

Lic.No/Date:0710106351 1Dcfcr

1108.2014 Datc:2209.2015 ‐

NC dccidcd to wait for thc‐

Mcct No/Datc:9/81-     Reiected
AlンC2/2015         1
11.082015              

‐

Lic No/Datc:0310789692  1

2609.2014              1

Meet No/Datc:9/81‐      Rciected
ALC2/2015
11.08.2015              1

Lic.No/Date:0210205033  1

26.09.2014              ‐

Casc No.:7/9/81-ALC2/2015  Party Namc:LMヽ /ヽ1ND POWERIMcct No/Datc:9/81‐

BLADES(INDIA)PVT.LTD  ‐ALC2/2015

Decision : NC observed that the case has been referred to C&PC.
comments of Technical Authority.

The case stands deferrcd to22.09.2015.

Casc No.:48/15/81-AIフ C2/2014  Palty Namc:CROMPTON
GREAVES LIMITED,

RLA Filc

:03/94/040/00268//ヽ M15/
HQ File

:01/81/050/00505/AM15/

33 Decision : NC noted that firm has not replied to DI-ll D/L dated 03.03.2015, reminder dated

14.05.2015 and final remindcr datcd 26.06.2015. Since no rcply was received form firm
despite repeated reminders, the committee decided to reject the case with direction to firm to
pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Casc No.:62/15/81-AI,C2/2014  Palty Name:RUBYヽ 41CA
COMPANY LIMITED

I)ecision : NC noted that firrn has nor rcplicd to DIPP D/L datcd 11.05.2015 and reminder

dated 26.06.2015. Sincc no reply was received form firm despite repeated reminders, the

committee dccidcd to reject the casc with direction to firm to pay custom duty & applicable

噂 賢        A3介 Hu



interest lor EODC.

RA may take suitable consequential action accordingly.

Casc No.:46/15/81‐ ALC2/2014

HQ File

:01/81/050/00503/AM15/
40Dお

tiζ16i l NC decidca to

wntten comments of DHI
cnclosed).

Party Namc:CROMPTON
IGREAVES LIMITED,

RLA File

:03/94/040/00378/AM15/

Meet No/Date:9/81‐

ALC2/2015
1108.2015

ILic No/Datc:0310789833 Dcfcr

3009.2014

Status: Deferred

Date:22.092015

send a lctter to firm to submit thc lollowing inlormation as pcr
vide U.O. No. 3(182)120141'|SW(B)/293 dated 03.08.2015 (copy

41

HQ File RLA Filc Lic No/Datc1311 0064950  Defcr

:01/81/050/00476/AM15/      :31/83/040/00161/Aν l15/ 08.10.2014 Datc:22092015

Decision : NC noted that C&PC has sent Deficiency letter to thc company on 05.08.2015. As
no reply from the firm has been received from them, NC decided to send a reminder to them
to expedite reply.

The case stands deferred to 22.09.2015.

Case No.:20/15/81-ALC2/2014 Party Namc:SMART CARDIT MectNo/Datc:9/8ト
SOLUTIONS LTD.       ALC2/2015

1108.20:5

HQ Filc RLA Filc Lic.No/Datci31 10064957  Dcfcr

42 :01/81/050/00477/AM15/      :31/83/040/00160//ヽ M15/       09.10.2014              Datc:22092015

1)ccision:N(〕 observed that thc party has furnishcd thc rcply to I)citY dircctly on 06.08.2015.

NC decided to wait brthc comments ofthc DcitY.

HQ File
43 :0li8l1050 /OO524l Al/rlsl

RLA Filc

:05/24/040/00286/AM15/

ALC2/2015
11.08.2015             1

Lic.No/Date:0510391516 ‐Dcfer

09.102014

Status: Defcrrcd

Slatus: Deferred

Status: Deferrcd

Datc:22.09.2015

The case stands deferred to 22.09.2015.

Case No.:19/15/81-ALC2/2014 Party Name:SMART CARD IT IMcCtNo/Datc:9/8ト
SOLUT10NS LTD.       IALC2/2015

111.08.2015

The case stands dcfcrred to 22.09.2015.

Case No。 :67/15/81-ALC2/2014 Party Namc:METENERE LTD.IMcct No/Datc19/81-

Decision:NC observed that MoEF vidc D.0.letter No.5/13/2013¨ IISMD dated 31StJuly,
2015 has forwarded a copy of thc NOC issued to the Arm for import.Bascd on that NC
decided to scnd the application to MSME to furnish commcnts.

∠″
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IThe case stands deferred to 22.09。 2015.

‐Casc No.:11/15/81‐ AlJC2/2014 Party Namc:ヽ VORTHY      'Mcet No/Date:9/8卜     IStatus:Dcね rred
ENGINEERING         ALC2/2015

11.08.2015

HQ Filc                RLA Fllc                Lic.No/Date:07101068H  Dcfer
:01/81/050/00468/Aヽ 415/      :07/24/040/00235/AM15/       10.10 2014              Date:22.09.2015
44 bccision:NC notcd that DIPP Denci6icy letter was issued to the company on 14.08.2015.

As no rcply from thc nrrn has been reccived from thcm,NC decided to scnd a reminder to

thcm to cxpcditc reply.

Thc casc stands dcfcrrcd t0 22.09.2015.

Case No.:47l15/81-^1,C2/2014 Party Name:ASSOCIATED Meet Noi Date:9/81- Approved
CABLES PVT. L]'D. ALC2I2OI'

I I .08.201 5

HQ File RLA File Lic.No/Date:03t07901t5
:0 I /8 l/050i00 5041 AMlSl :03/941040/00630/AM I 5/ I 0. I 0.20 I 4

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vidc U.O. No. 1219612015-TSW/45 dated 25.08.2015 as under:-

1. Words " Copper conductor, PE insulated, PVC Sheathed, Armoured, 5OOV " may be suffixed
with the description of Export products at Sl. No 1 to 14.

2. Words "Copper conductor, XLPE insulated, PVC Sheathed, Armoured, 600V/1000V" may be
suffixed with the description of Export products at Sl. No 15 to 18.

3. Words "Copper conductor, PVC insulated, Un-armoured, 600V/1000V" may be suffixed
with the description of Export product at Sl. No 19.

4. Words " Copper conductor, LDPE insulated, PVC Sheathed, Armoured, 500V " may be
45 suffixed with the description of Export product at Sl. No 20.

5. Words " Copper conductor, LDPE insulated, PVC Sheathed, Un-armoured, 5OOV " may be
suffixed with the description of Export product at Sl. No 21.

6. Words " Copper conductor, PVC Sheathed, Un-armoured, 600V/10OOV " may be suffixed
with the description of Export product at Sl. No 22.

7. Words " Cu/XLPE/PP Tape,600V/1000V " may be suffixed with the description of Export
products at Sl. No 23 &24.

8. Words " Cu/XLPE/PVCICUT/PVC, 600V/1000V " may be suffixed with the description of
Export products at Sl. No 25 to 29.\.
Net weight of export products may be spccified as under
SI.

No.
Nct
Expon
Wcight

(Kgs.)

SI.

No.
Net
Export

Weight

(Kgs。 )

SI.

No.

Nct
Export
Weight
(Kss.)

SI.

No.
Net
Export

Vヽeight

(Kgs。 )

l 14904 9 4647 17 447.3 25 6129
つ
４ 800 10 2260 18 488.9 a6 1240

13 こ/
ム 務A●:u
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3 250 l 1847 19 545.3 27 827

4 16541 2 4095 20 791.5 28 14153

5 17969 3 5646 つ
ろ 242 29 21411

6 4619 4 17307 つ
４
つ
乙 385.8

7 2638 5 3011 23 742.3

8 3618 6 78.2 24 1306

10. Quantities of import item at S.No 1 viz.

Grade)may be allowed as under:
a) For export products mentioned at Sl.

Kgs/Kg. content in the export items.

b) For export products mentioned at Sl.

continuous Cast Copper Rod(8 mm dia)(EC

Nos.lto 14′ 20 to 22′ 25 to 27&29 as  l.01

No.15 to 19′ 23&24 as per Engineering ttable

Lic.No/Datc:0710106822

13.10.2014

5.

c) For export product mentioned at sl. No. 28 as per Engineering Table 4.

11. Quantiites of import item at Sl.No.2 viz. LDPE/PE Compound may be allowed as L.05 Kgs/Kg

content in the Export Products from Sl. No. 1 to 74,20 &21-.

12. Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as 1.05

Kgs/Kg content in the Export Products from Sl. No. 15 to 18 & 23to29'
13. euantities of import item No.4 viz. PVC Compound may be allowed as 1.05 Kes/Kg content

in the Export Products at Sl. No. 1.to 22 & 25 to 29,.

1,4. euantities of import item at Sl .No. 5 viz. Steel Armouring Wire may be allowed as 1.O2

Kgs./Kg. content in the export products from Sl. No 1 to 18 & 20.

15. euantities of import item at Sl .No. 6 viz. Copper Foil/Copper Tape may be allowed as 1.01

Kgs./Kg. content in the export products from Sl. No 25 to 29.

16. lmport items at Sl. No. 7 to 13 (Wooden Drum) may be allowed as per packing policy'

RA may take suitable consequential action accordingly.

Case No.:17l lS/81-LLC2l20l4 Party Name:Rll-fAL INDIA Meet No/Date:9i8 l- Rcjcctcd

PRIVATE LIMI'|ED, ALC2I2O15
11.08.2015

HQ File

:01/81/050/00474/AM15/

RLA File

:07/21/040/00588/AM15/

46 Decision : NC noted that firm has not replied to DeitY D/L dated 16.03.2015, reminder dated

14.05.2015 and final reminder dated 26.06.2015. Since no reply was received form firm

despite repeated reminders, the committee decided to rejcct the case with direction to firm to

pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

47 Case No.:16/15/81-ALC2/2014 Party Namc:LM WIND POWER‐
Mcct No/Datc19/81‐

BLADES(lNDIA)PVT.LTD  ALC2/2015
Status: Dcferred

14 ′ル



HQ Filc RLA Filc

11.08.2015

1ンic.No/Datc:0710106866 Dcfcr
:01/81/050/00473/AM15/      :07/24/040/00250/AM15/       2010.2014              Date:22.09.2015 1

Dccision:NC obscrved that thc rcply ofthe nrm has bccn rcfcrrcd to C&PC for comments.

NC dccided to defcrthe case.

´
I｀ he casc stands dcfcrrcd to 08.09.2015.

Casc No.:37/15/81-ALC2/2014 Party NamciSHREE‐ JI
POWERLINES

Mcet No/Datc:9/81‐ Status: Deferred

HQ Filc RLA Filc

ALC2/2015
11082015

Lic.No/Datc:0310790375 Dcfcr      l

48 :01/81/050/00494/AM15/      :03/95/040/00607/AM15/       20.10.2014              Date:22.09.2015

Dccision:NC obscrvcd thatthe rcply ofthc flrm has been rcfcrrcd to DHI for comments.NC

decided to defer thc case.

The case stands dcfcrrcd to 08.09.2015。

Case No. :45/ I 5 18 I - ALC2 l20l 4 P arty Name: S I I R E E-J I

HQ「 ilC
:01/81/050/00502/AMi5/

HQ File

:01/81/050/00402/AM15/

Casc No.:12/15/81-Al」 C2/2014

51

HQ Filc

:01/81/050/00469/AM15/

Decision : NC noted that DHI Deficiency letter was issued to the company
lollowed by reminder on 17.08.2015. Reply of the company is still awaited.
wait l'or the reply of the company.

The case stands defcrrcd to 22.09.2015.

CaseNo.:l/l2l8l-Al,C2/2014 PartyName:OILCOUNTRY MeetNo/Date:9/81-

POWERLINES

RLA Filc
:03/95/040/00608/AM15/

TUBULAR LIヽ 41TED

RLA Fllc

:09/24/040/00383/AM15/

Party Name:HAVELLS INDIA
LTD.

RLA Filc
:05/23/040/00332/AM15/

Mcct No/Datc:9/8ト

ALC2/2015
11.08.2015

Lic.No/1)atc:0310790374

20.102014

ALC2/2015
11.08.2015

Lic.No/Datc:0910061126

22.10.2014

Ⅳlect No/Datc:9/81‐

ALC2/2015
11.08.2015

Status:Defcrrcd

Defer

Datc:22.09.2015

on 23.06.2015

NC dccidcd to

Status:Deferred

Defer
Datei22.09.2015

to wait for the

Rejected

Dccision : NC obscrvcd that thc case has bccn relerred to DIIL NC decided
comments of Technical Authoritv.

'fhe case stands deferred to 22.09.2015.

Lic No/1)atc:0510391800

■
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Decision : NC noted that firm has not replied to DIPPI D/L dated 11.05.2015 and reminder

dated 26.06.2015. Since no reply was received form firm despite repeated reminders, the

committee decided to reject the case with direction to firm to pay custom duty & applicable

interest for EODC.

RA may take suitable consequential action accordingly.

IHQ File

:01/81/050/00490/AM15/

HQ File

54 :01/81/050/00416/AM15/

RIン A Filc

:05/23/040/00174//ヽ Ⅳl1 5/

RLA File
:34/24/040/00191/AM15/

ILic.No/Date:0510391864
105.11.2014

07.11.2014

Lic.No/Datc:3410040663 Dcfer

Status: I)eferrcd

Status: Deferred

Datc:22092015

Casc No.:49/15/81-ALC2/2014 Party Name:EFD INDUCT10N Meet No/Date:9/8ト
I                     PRIVATE lノ IMITED,       ‐ALC2/2015

11.08.2015

IHQ Filc RLA「 ilc Lic.No/Datc:0710106898 Dctr

52・
O1/81/050/00506/AM15/    :07/24/040/002,7`AM15/    29.10.2014        Date:22.09.2015

1Dccision:NC observcd that hard copy of application has not bccn received lrom RA. Hcncc

NC decided to send e¨ rnail to RA to rcquesting hirn to forward hard copy ofthe application.

1｀ he casc stands dcfcrred to 22.09.2015.

Case No.:33/15/81‐ ALC2/2014 Party Namc:AVON TUBETECH IMectNo/Date:9/8ト
IPVT.LTD.             IALC2/2015

11.082015

Rejected

53 Decision:NCnotedthatfirmhasnotrepliedtoDlPPD/Ldated03.03.2015, reminderdated

14.05.2015 and final reminder dated 26.06.2015. Since no reply was received form firm

despite repeated reminders, the committee decided to reject the case with direction to firm to

pay custom duty & applicable interest for EODC.

RA may take suitable conscquential action accordingly.

Case No.:15/12/81‐ ALC2/2014 Party Name:RAYCHEM RPG  Mcct No/Date:9/8ト
PVTlンTD              ALC2/2015

11.08.2015

Decision : NC observed that hard copy of application has not been received from RA. Hence

NC decided to send e-mail to RA to requesting him to forward hard copy of the application.

'fhe case stands deferred to22.09.2015.

Case No.:30/15/81-ALC2/2014 1Party Name:PARAMOUNT    Mcct No/Datc:9/81-
55                      COMMUNICAT10NS LTD.  ‐ALC2/2015

11.08.2015

Rejected

.1■ ,(1:|∫  _■ :|
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HQ Filc

:01/81/050/00487/AM15/

HQ Filc

:01/81/050/00523/AM15/

HQ Filc

58 :01/81/050/00525/AⅣ l15/

Case No.:68/l5l8l-Ll,C2l20l4 Party Name:VOl,EX

RLA File

:05/24/040/00351/AM15/

RLA Filc
:05/23/040/00379/AM15/

INTERCONNECT(INDIA)
PVT.LTD.,

RLA Filc

:04/24/040/00212/AM15/

Lic No/Datc:0510392081

2011.2014

Meet No/Date:9/8ト

ALC2/2015
11.08.2015

Lic.No/Datc:1110028112  Dcfcr
2011.2014              Date:22.09.2015

ALC2/2015
11.08.2015

Lic.No/Date:0510392142
25.11.2014

Mect No/Date:9/8ト

・ALC2/2015
‐11.08.2015

‐Lic.No/Datc:0410159799

01.12.2014

Rejected

D/L dated 11.05.2015, and reminder

firm despite repeated reminders, the

firm to,.noay custom duty & applicable

Decision : NC noted that firm has not replied to DIPP D/L dated 03.03.2015, reminderdated
14.05.2015 and final reminder dated 26.06.2015. Since no reply was received form firm
despite repeated reminders, the committee decided to reject the case with direction to firm to
pay custom duty & applicable interest for EODC.

RA may take suitable consequcntial action accordingly.

Case No. :66/l 5/8 I -A LC2l201 4 P arty Name:NATIONAL Status: Deferred
STEI〕 lン AND AGRO
INDUSTRIES LTD,

RLA File
:11/24/040/00009/AM15/

Decision : NC noted that firm has not replied to MoS D/L dated 03.03.2015, reminder dated

14.05.2015 and final reminder dated 26.06.2015. However, the firm vide email dated l4th

May,2015 and 7th Sept. 2015 has requested for one more month time. Based on the firms
request, NC decided to give one month extension of time to furnish reply.

The case stands deferred to 22.09.2015.

Case No.:51/l5l8l-ALc2l20l4 Party Name:L.D.D.N. IMPIIX Mect No/Date:9i8 l- Rejected

HQ Filc

:01/81/050/00508/Aン 115/

57 Decision: NC noted that firm has not replied to DIPP D/L dated 11.05.2015 and reminder

dated 26.06.2015. Since no reply was received form firm despite repeated reminders, the

committee decided to reject the case with direction to firm to pay custom duty & applicable

interest for EODC.

RA may take suitable consequential action accordingly.

Decision : NC noted that firm has not replied to DIPP

dated 26.06.2015. Since no reply was received form

committcc dccided to rcject the case with direction to

RJ.`= 」二1_,.■「′
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interest l'or EODC.

RA may take suitable consequential action accordingly.

Case No.:1/15/81-ALC2/2014 Party Namc:RAYCHEM RPG
PVT LTD

HQ File RLA Filc
:01/81/050/00458/AM15/      134/24/040/00231/Aト プ115/

Dccision:NC observed that hard copy ofapplication

NC dccided to send c¨ mailto RA to rcqucsting him to

The case stands deferred to 22.09.2015.

Meet No/Datc:9/81- Status: Deferrcd
ALC2/2015
11.08.2015

Lic.No/Date:3410040747 1Defer
02.122014 Date:22.09.2015

has not been received from RA. Hence

forward hard copy of the application.

Approved

11.082015

Lic.No/Datc:0510392238

02.12.2014

Casc No.:24/9/81‐ALC2/2015  Party NamciCONSOLIDATED Mcct No/Datc:9/81‐
‐COIN COMPANY PRIVATE  .ALC2/2015

HQ File

:01/81/050/00213/Aヽ 416/

HQ File

61 :01/81/050/00640/AM15/

LIMITED

RLA Filc

:05/23/040/00374/AM15/

RLA Filc

:07/24/040/00268//ヽ M15/
lッ ic No/Datc:0710107135

05 122014

Status:Dcfcrrcd

l Dcfcr

lDatc:22.09.2015

on 23.06.2015

NC decided tO

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 1219612015-1'SW/60 dated 25.08.2015 as under:-

1. Quantity of import item at Sl. No. I may be allowed as 24247 Kgs
restricting the quantity of Copper & Nickel as l.l4 Kgs./kg. contcnt in
the export item at Sl. No. l.

2. Quantity of import item at Sl. No. 2 may be allowed as 10010 Kgs as
l.l4 Kgs./kg. content in the export item at Sl. No. l.

3. Quantity of import item at Sl. No.3 may be allowed as 17504.8 Kgs
restricting the quantity of Copper & Nickel as l.l4 Kgs./kg. content in
the export item at Sl. No. 2.

4. Quantity of import item at Sl. No. 4 may be allowed as 11344.9 Kgs as
l.l4 Kgs./kg. content in the export item at Sl. No. 2.

RA may take suitable consequential action accordingly.

Case No.:21/18/81‐ A LC2/2014 Party Namc:BHARAT HEAVY MeetNo/Date:9/8ト
ELECTRICALS lン IMITED   ‐ALC2/2015

111.08.2015

Decision : NC noted that DIPP Deficiency letter was issucd to the company
followed by reminder on 17.08.2015. Iteply of the company is still awaiied.
wait for the reply of the company.

ル ニ
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HQ File

i01/81/050/00631/AM15/

HQ File

:01/81/050/00641/AM15/

RLA Filc
:07/24/040/00347/AM15/

The case stands deferred to 22.09.2015.

Case No.:12/18/81‐ ALC2/2014 Party Namc:ZENITH
PRECIS10N PVT LTD.,

Meet No/Date:9/81‐

ALC2/2015
11.08.2015

Status:Deferred

Lic No/Date:0710107288 Dcfcr
24.12 2014              Date:22.09.2015

、vas issucd to the company on 23.06.2015

company is stiH awaited. NC dccidcd to

Mcct No/Date:9/8ト

ALC2/2015
11.08.2015

Status: Deferred

Datc:22.092015

Lic.No/Datc:5010002182

13.01.2015

Lic.No/1)ate:5610004512 Defer

0601.2015

63 Decision : NC noted that firm has not replied to MoS D/L dated 03.03.2015, reminder dated
14.05.2015 and final reminder dated 26.06.2015. However, the firm vide email dated l4th
May,2Ol5 and 7th Sept. 2015 has requested for one more month time. Based on the firms
request, NC decided to give one month extension of time to furnish reply.

The case stands deferred to 22.09.2015.

Casc No.:9/18/81-ALC2/2014  Party Namc:KJ V ALLOYS   Mcct No/Date:9/81‐
CONDUCTORS PVT.LTD.  Al_C2/2015

11.082015

Rejected

HQ Filc

:01/81/050/00628/AM15/

Decision: NC noted that firm has not replied to DIPP D/L dated 11.05.2015 and reminder,
dated 26.06.2015. Sincc no reply was received f,orm firm despite repeated reminders, the
committee decided to rcject the case with direction to firm to pay custom duty & applicable
interest for EODC.

RA may take suitable consequential action accordingly.

Decision : NC noted that MSMII Deficiency letter
followed by rcmindcr on 17.08.2015. t{eply of the
wait lor the rcply of the company.

'f he case stands deferred to 22.09.2015.

Case No. :22lI 8/8 I -ALC2l 201 4 Party Name:N A'l'IONAI-
STEEL AND AGRO
INDUSTRIES LTD。

,

RLA File

:56/24/040/00053/AM15/

RLA Filc

:50/24/040/00018/AM15/

Casc No.:55/18/81-ALC2/2014 Party Namc:VINDHYA
TELELINKS LTD.,

65 IlQ File RIン A Filc

:01/81/050/00674/AM15/      :11/24/040/00004/AM15/       19.01.2015

Dccision :NC observed that thc case has been referred to DoT. NC decided

comments ofTechnical Authority.

Mcct No/Datc:9/81-

ALC2/2015
11.08.2015

Lic.No/Date:1110028126

Status:Deferred

Defer
Date:22.09.2015

to wait for the'
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I  The case stands deferred to 22.09.2015.

I  Case No。 :19/18/81¨ ALC2/2014 1Party Name:NEHAL STEELS  Meet No/Date:9/8卜      Approvcd
PRIVATE LIMITED        ALC2/2015                   ‐

11.08.2015              1           ‐

I  HQ File               RIン A Filc              Lic.No/Datc:3010103344
1   101/81/050/00638/AM15/       1:30/24/040/00040/AM15/       120.01.2015                          1

Decision:NC decided to ratify the norms of above AA as per wnttcn comments of DIPP

166 VideUoO.No.12/96/2015-TSW/66 datcd 25.08.2015 as under:―
             |

1          1,   Netヽ Veight of exportitem may be modified as 150.8R/1丁

‐          2.   Exportitem to contain 150 Mtt of Color Coated Galvanized Steel.                 |
3.   VVord′

′
Relevant〃 may be prefixed with the description ofimport item and its quantity

l           may be allowed as l.05 Kgs./kg.COntentin the export nem as claimed by the lrm.  |

I   RA may take suitable consequential action accordingly.                                  ‐

I  Case No.:29/18/81‐ ALC2/2014 Party Namc:VIKETA       IMcct No/Dtte:9/81‐     Status:Dettrrcd l
l                       ELECTRONICS          ALC2/2015

11.08.2015

1  HQ File              lRLA Flle             lLic.No/Datc:3410040884 ‐Detr

i01/81/050/00648/AM15/      :34/24/040/00275/AM15/      12001.2015              Datc:22.09.2015

67 Dι
tisioA:Nё  A6ted thムt DeLY hissさ Ai beiciency letter to the company on 08.07.2015.As

no reply from the flrm has bccn receivcd from thcm,NC decidcd to scnd a reminderto thcm

l  to expedite reply.

I  The case stands dcfcrred to 22.09.2015.

I  Caso No.:33/18/81-ALC2/2014 1Party Namc:JINDAL SAヽ V LTD IMcct No/Date:9/8卜     .Status:Dofcrrcd
.ALC2/2015

11.08.2015

HQ Flle              lRLA Filc             lLic No/Date:0510392998 1Dcfcr
:01/81/050/00652/AM15/      :05/23/040/00476/AM15/       28.01 2015              Datc:22.09.2015

680こ
cisi6五 :ヽこh6tea that bIIP bentiさ 五し,letter was issucd to the company on 14.08.2015。
As no reply from thё  flrm has bcen reccived from them,NC dccidcd to send a reminder to

l  them to expedite reply.

I  The case stands defcrred to 22.09.2015。

|  ‐Casc No.:56/18/81-ALC2/2014 Party Name:JST STESALIT   ‐Mcct No/Datc:9/8卜     Status:Deferrcd
TRANSFORMERS PVT.Ll・ D., ALC2/2015         1

11.08.201569

HQ Filc             RI′ A Filc Iン ic No/Datc:2210015181  
‐DcFer

:01/81/050/00675/AM15/      :22/24/040/00088//ヽ M15/       30.01.2015 Datc:22.09.2015

彪 Lィ _3
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Decision :NC observed that the company vide email dated 14.07.2015 has requested for time
to furnish the reply to the DL of the'l'echnical Authority.NC decided to send a reminder to
the company to expedite the reply.

The case stands dcflerred ro 22.09.2015.

Casc No.:44/18/81-ALC2/2014 Party Name:LM WIND POヽ VER Meet No/Datc:9/8ト
.BLADES(INDIA)PVT.Iフ TD  ALC2/2015

11.08.2015

Status:Deferred

HQ Filc

:01/81/050/00663/AM15/

Caso No.:5/3/81‐ AI“ C2/2015

73

HQ Filc

:01/81/050/00078/AM16/

RLA File

:07/24/040/00362/AM15/

RLA Filc

:34/24/040/00292/AM15/

Party Namc:MAK CONTROLS
AND SYSTEMS PVT LTD.

RLA FHc
:32/21/040/00209/AM15/

Lic.No/Datc:0710107543 Dcfcr
02.02.2015              ‐Date:22.09.2015

1etter to thc company on 16.07.2015.As

NC dccided to send a rcrninderto them

Decision : NC noted that C&PC has sent Deficiency
no reply from the firm has been received from them,
to expedite reply.

The case stands deferred to 22.09.2015.

Casc No.:36/18/81‐ A LC2/2014 Party Namc:THEETA       Mcct No/Datc:9/8ト
ELECTRICALS PVT LTD.   IALC2/2015

11.08.2015

Rejected

HQ Filc               RLA Filc               Lic.No/Datc:0510393077
:01/81/050/00655/AM15/        :05/24/040/00421/AM15/       04.02.2015

71 1〕 CCision:N(〕 notcd that flrm has not rcplied to DIPP D/L dated ll.05.2015 and rerninder

dated 26.06.2015. Since no rcply 、vas received form flrin despite rcpeated renlinders, the

committcc dccided to rdeCt thc case with direction to■ rm to pay custom duty&applicablc

intcrcst fOr EODC.

RA rnay take suitable cOnsequential action accordingly.

‐Casc No.:6/3/81¨ ALC2/2015  Party Name:ASTA INDIA    IMeet No/1)ate:9/8ト
PRIVATE LIMITED        ALC2/2015

11.08.2015

HQ Filc

:01/81/050/00079/AM16/
Lic.No/Date:3410040933

06.02.2015

Mcct No/1)atc:9/81‐

ALC2/2015
11.08.2015

Lic.No/Datc:3210077479

12.03.2015

IStatus:Dcfcrrcd

Defcr

Datc:22.092015

on 23.06.2015

NC dccidcd to

:Status: Deferred

lDefer

72 Decision : NC noted that DIPP Deficiency letter *as issued to the company
lollowed by reminder on 17.08.2015. Reply of the company is still awaited.
wait for the reply of the company.

'l'he case stands deferred to 22.09.2015.

21

I)ate:22.09.2015



Decision : NC noted that DeitY has sent Dcficiency lcttcrto thc company on 16.07.2015. As
no reply from the firm has been received lrom them, NC decided to send a reminder to them
to expedite reply.

RAJENDRA METALLOYS   ALC2/2015
1NDIA PVT.1´ TD,        H.08.2015

HQ File RIン A Filc Lic.No/Datc:0810134782 Dcfer

:01/81/050/00090/AM l6l :081241040100461lAMl5l 12.03.2015 Date:22.09.2015

z+ Decision :NC observed that RA Ahmedabad vide letter No.O81241040146llAM dated
18.08.2015 has stated that the subject AA was issued with the minimum value addition of
l5%oin terms of US dollar. Based on the rcply furnishcd by the RA, Ahmedabad, NC dccided
to request the TA to furnish comments accordingly.

The case stands deferred to 22.09.2015.

The case stands deferred to 22.09.2015.

Case No。 :17/3/81-ALC2/2015 Party Name:GURU

Casc No.:9/3/81-ALC2/2015  Party Namc:REGALIA
LAMINATES

IMcct No/Datc:9/8ト Status: Dcferred

Status: Deferred

Defer
Date:22.09.2015

to wait for the

Mcct No/Datc:9/81‐ Status: Deferred

Case No.:22/3/81-ALC2/2015 Party Name:VIKARSH      Mect No/Datc:9/8ト
STAM PINGSINDIA PVT.  ALC2/2015
LTD.                  11.08.2015

HQ Filc RLA Filc Lic.No/Datc:3110065320

:01/81/050/00095/AM16/      :31/83/040/00257/AM15/       12.03.2015

Decision :NC observed thatthe case has been referred to MoSo NC decided

com■lents ofTechnical Authority.

The casc stands dcfcrrcd to 22.09.2015.

76 Decision : NC noted that C&PC has sent Deficiency
no reply from the firm has been received from them,
to expedite reply.

'l'he case stands deferred to 22.09.2015.

ICase No。 :7/3/81¨ ALC2/2015

HQ File

:01/81/050/00080/AM16/

HQ Filc

:01/81/050/00082/AM16/
RLA Filc
:05/24/040/00559//ヽ M15/

RLA Filc
i07/24/040/00435//ヽ M15/

ALC2/2015
11.08.2015

Lic.No/Date:0510393668  Defer

120.03.2015             
‐
Date122.09.2015

1etter to the company on ll.08.2015.As

NC decided to scnd a remindcrto them

Party Namc:LMヽ VIND POWERIMcct No/Datc:9/8卜     Status:Dcfcrrcd
BIンADES(INDIA)PVT LTD  ALC2/2015

11.08.2015

Lic.No/Datc:0710107924 Defcr
2503.2015 Datc:22092015

ノ
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Dccision:N(〕 notcd that C&PC has sent De「 lciency letter to the company on 16.07.2015.As
no reply from the nrm has becn reccived from them,NC decided to send a reminderto thcm

to cxpcdite rcply.

′
「 hc casc stands dcfcrrcd t0 22.09.2015.

Casc No。 :12/3/81‐ ALC2/2015 Party Namc:LAXMI        Mcet No/Datc:9/8卜     lstatus:Deferrcd
ELECTRONICS MOULDS&  ALC2/2015         1
PRECISION ENGG P.LTD.  11.08.2015

HQ Filc              RLA Fllc             ‐Lic.No/Datc:0710107922 1Defer
:01/81/050/00085/AM16/      :07/24/040/00464/AM15/      25.03 2015              1Datc:22.09.2015
78 Dccision:NC notと

d that DeitY has scnt Denciency ICtterto the company on 16.07.2015.As

no reply from thc Arm has bccn recc市 cd from thcm,NC dccided to send a rernindcrto thcm
lo cxpcdite rcply.

´
「 hc casc stands defcrrcd t0 22.09.2015.

Case No.:19/3/81-ALC2/2015 Party Name:LM WIND     Meet No/Datc:9/8卜     status:Deferrcd
POヽVER BLADES(INDlA)  ALC2/2015
PVT LTD              ll o8.2015

HQ Filc              RLA Fllc             Lic.No/Datc:0710107923 1Dcfer
i01/81/050/00092/AM16/      :07/24/040/00441/AM15/      25.03.2015              Datc:22.09.2015
79 Dι
cision:NC noted that C&PC has scnt benciency letter tO the company on 16.07.2015.As

no rcply from the nrm has bccn reccived from thcm,NC decided tO scnd a rerninderto them

to expcdite rcply.

´
「 hc casc stands defcrrcd t0 22.09.2015.

Casc No.:20/3/81‐ALC2/2015 Party Name:JAIN METAL    IMcet No/Date:9/81-     status:Deferrcd
ROLIンING MILLS,        ALC2/2015

111.08.2015

HQ F‖c                RLA File                Lic.No/Date:0410160382  Dcfer
i01/81/050/00093/Aヽ 416/      :04/24/040/00319/AM15/       06.04.2015              Date:2209.2015
80 Decision:NC observcd that MoEF宙

dさ D.O.letter No.5/13/2013-HSMD dtted 31・ July,|
2015 has forwardcd a copy ofthc NOC issued to the flrm for import.Bascd on that NC

dccided tO send the application to MSME to furnish conlrnents.

″
Fhe case stands deferrcd to 22.09.2015.

Casc No.:25/3/81‐ALC2/2015 Party Namc:ALPINE       Mcct No/Datc:9/8卜     status:Deferrcd
STAMPINGS           ‐ALC2/2015

81                                                     111.08.2015             1

HQ File                RLA File                Lic.No/Date:0310795242 1Dcfer       l
:01/81/050/00098/AM16/      103/94/040/O1224/AM15/       10.04.2015             ‐Date:22.09.2015 1
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Decision : NC noted that DIPP Deficiency letter was issued to the company on 23.06-2015

followed by reminder on 17.08.2015. Reply of the company is still awaited. NC decided to

wait for the reply of the company.

The case stands deferred to22.09.2015.

Case No.:2613/81-ALC2/2015 Party Name:DIAMOND Mcet No/Datc:9/8ト Status: Deferred

ENGIN EERING(CHENNAI) .ALC2/2015
111.08.2015             ‐

:Lic.No/Date:0410160401 ‐Dcfcr

11004.2015 Date:22092015

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DIpp vide U.O. No.1219612015-TSW/82 dated 25.08.2015 as undcr:-

82 
1 . As per reply submitted by the firm vide their letter dated 1310712015, import items

are to be assembled with other fabricated parts and components. However,

weights of import & export items in Advance Authorisation are same viz. 37424

Kgs.
Z. As there is no difference in weight of export & import items, firm may be asked

to clarify the above and to explain the manufacturing operations on import items.

The case stands deferred to22.09.2015.

Case No.:2413/81-ALC2/2015 Party Name:GURU Mcct No/Datc:9/8ト Status:Deferred

RA」 ENDRA METAlン LOYS   Alッ C2/2015
1NDIA PVT LTD.,        H08.2015

RLA Filc
:08/24/040/00009/AM16/

Lic.No/Datc:0810135088 Defcr
23.04.2015 Datc122.09.2015

s3 Decision : NC observed that RA Ahmedabad vide letter No.08/24l04Ol46llAM dated

1g.08.2015 has stated that the subject AA was issued with the minimum value addition of

l5ohinterms of US dollar. Based on the reply furnished by the RA, Ahmedabad, NC decided

to request the TA to furnish comments accordingly.

The case stands deferred lo 22.09.2015.

HQ File

101/81/050/00099/AM16/

HQ File

:01/81/050/00097/AM16/

PVT LTD

RLA Filc

:04/24/040/00332/AM15/

Casc No.:1/3/81-ALC2/2015  Party Name:HARSHINI EPC
PVT L′ I｀D

HQ Filc RLA Filc

:01/81/050/00074/AM16/      :09/24/040/00535/AM15/

IDecision:NC observed that hard copy of application

NC decidcd to send e― mailto RA to requesting him to

.The case stands deferred to 22.09.2015.

Meet No/Date:9/8ト

ALC2/2015
11.08.2015

Status: Deferred

Lic.No/Datc:0910061983  Dcfcr

06.05.2015             
‐
Datc:2209.2015

has not bcen rcccived frorn RA. IIencc

for、vard hard copy ofthe application.

イ

,1
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Status: Deferred

RLA Filc Lic.No/Datc:0310795878 Dcfcr
:01/81/050/00075/AM16/ :03/95/040/01040/AM15/    13.05.2015 Datc:2209.201530.06.2015

Dccision:NC obscrvcd that hard copy Ofapplication has not bcen received from RA. Hcnce

NC dccided tO send c‐ inail to RA to rcquesting hirn to lbrward hard copy ofthe application.

The case stands deftSrred to 22.09.2015.

Case No.:2/3/81-

ALC2/2015

HQ Filc

HQ Filc

:01/81/050/00201/AM16/

Party Namc:UM CABLES  IMeet No/Datc:9/8ト
LTD.,               IALC2/2015

11.08.2015

Casc No.:12/9/81-ALC2/2015  Party Namc:PUNJAB
STAINLESS STEEL
INDUSTRIES

RLA File

:05/24/040/00088/AM16/

RLA Filc
:05/24/040/00099/AM16/

Party Namc:SHALIMAR
WIRES INDUSTRIES LTD.,

Mcct No/Datc:9/81-

ALC2/2015
11.08.2015

1Lic.No/Datc:0510394449

04.062015

Lic.No/Date:0510394485
‐09.06.2015

Mcct No/Date:9/81‐

ALC2/2015

Approved

Approved

1.

2.

3.

4.

Decision : NC decided to ratify the norms of above AA as pcr written comments of DIPP
vide U.O. No. 12196120l 5-TSW/86 dated 25.08.201 5 as under:-

words "containing 265.49 MT of Cold Rolled stainless steel circles ( Atst 200 to Atst 2gg
Series)" may be suffixed with the description of export product at Sl. No. 1.

Words "containing 177 MT of Cold Rolled Stainless Steel Circles ( AlSl 200 to AlSl 299
Series)" may be suffixed with the description of export product at Sl. No. 2.
Words "of relevant thickness & Grade" may be suffixed with the description of import item
at sl. No. 1 and its quantity may be allowed as292 MT as 1.10 Kgs./Kg. content in the
export product at Sl. No. 1..

Words "of relevant thickness & Grade" may be suffixed with the description of import item
at sl. No. 2 and its quantity may be allowed ast94.7 MT as 1.10 Kgs./Kg. content in the
export product at Sl. No. 2.

RA may take suitable consequential action accordingly.

casc No.:13/gl8l-ALC2/2015 Party Name:SHIVA UTENSILS Mecr No/Date:9/8 l-
INDUSI'RIESPV'T.LTD.,'ALC2I2O15

,l1.09.2015

Approved

HQ Filc

:01/81/050/00202/AM16/

Dccision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 1219612015-TSW/87 dated 25.08.2015 as under:-

1. Quantity of import item may be allowed as applied for i.e. 250 MT as 1.10 Kgs./Kg. content
in the export product

RA may take suitable consequential action accordingly.

:    ^  1■ lil■

lrt_ J 「 ,   
′
′、 .1 、:  111.l

88 Case No.:23/9/81‐
ALC2/2015
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Decision : NC decided to ratify the norms of above AA as per written commcnts of DIPP

vide U.O. No. 1219612015-1'SW/88 dated 25.08.2015 as under:-

l. Words "of relevant grade" may be suffixed with the description of import item at

Sl.No.l and its quantity may be allowed as 60600 Kgs. as l.0l Kgs./kg. content in

the export product

RA may take suitable consequential action accordingly.

HQ File

101/81/050/00212/AM16/

RLA Filc

:02/24/040/00018/AM16/

11.08.2015

Lic.No/Date:0210205872

09.06.2015

Mcet No/Datc:9/8ト

ALC2/2015
111.08.2015

1Lic No/Datc:3‖ 0065484

‐Mcct No/Date:9/8ト
IALC2/2015

111.08.2015

1Lic.No/Datc:3110065483

■lcct No/Datc:9/8ト

IALC2/2015

Case No.:17/9/81¨ALC2/2015 Party Namc:VIKARSH      IMeet No/Date:9/81‐
STAMPINGSINDIA PVT.  ALC2/2015
LTD.                  11.08.2015

HQ File IRLA Flle ILic.No/Date:3110065478

891191`'|`9'919019'`今 Yl,(    :'I`1'1919400033/AM16/    16.06.2015
1Decision:NC observed that the casc has been referrcd to MoS. NC decided

comments of Technical Authority.

IThe case stands deferred to 22.09.2015。

Status:Dcfcrred

Dcfcr

Date:22.092015

to、vait for the

Status: Deferrcd

Defer
Date:22.09.2015

to wait for the

Status:Deferred

Defer
Date:2Z.09.2015

to wait for the

Status: Deferrcd

IHQ Filc

90:01/81/050/00207/AY16/    :31/83/040/00031/AM16/    17.062015
‐
Dccision :卜(C observed that thc casc has bccn refcrred to MoS. NC dccidcd

comrrlents ofTechnical Authority.

The case stands deferrcd to 22.09.2015.

ICase No.:19/9/81-ALC2/2015 Party Name:VIKARSH
STAMPINGSINDIA PVT.

HQ Filc

LTD.

RLA Filc

9卜
.01/81/050/00198/今

Y16/    :31/83/040/00034/AM16/    117.06.2015
1Decision:NC observed that the casc has been referred to MoS. NC decided

comrFlents of Technical Authority.

IThe case stands deferred to 22.09.2015,

Case No.:18/9/81¨ALC2/2015 Party Namc:VIKARSH
STAMPINGSINDIA PVT.
LTD

RLA File

Case No.:25/9/81‐ALC2/2015 Party Name:TOSHIBA
92 1                    TRANSMISSION&

DISTRIBUT10N SYSTEMS

じ

:二 |=::::1:
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IHQ Filc                RLA Filc               Lic.No/Date1091 006221 4 Defcr
:01/81/050/00214/AM16/      :09/24/040/00110/AM16/       18 06 2015              Date:22.09.2015

1Decision:NC observed that the casc has bccn referred to D卜 II. NC dccided to、 vait for the‐

comments ofTechnical Authority.

The case stands deferrcd to 22.09.2015。

Casc No.:16/9/81-ALC2/2015  Palty Name:VIKARSH      Meet No/Date:9/8卜      Approvcd
STAMPINGSINDIA PVT.1ンTD.ALC2/2015          ‐

11.082015              1

HQ Filc               lRLA Filc              Lic No/Datc:3110065503

93:01/81/050/00205/AM16/    1:31/83/040/00040/AM16/     23.06.2015

Decision:NC decidcd tO ratlfy thc norms of above AA under SION C-323 as per comments

of thc representative of DHI presentin the rnecting dated 25.08.2015.

RA rnay takc suitable cOnscquential action accOrdingly.

Casc No.:27lgl8l-ALC2l2OlS Party Name:JLC ELECTROMET Meet No/Date:9/81- Approved
PVT.I-TD., ALC2IZOI'

I I .08.20 r5

HQ File RLA F-ile Lic.No/Date:1310047899
:01/81/050/00216lAMl6/ :13124104010001l/AMt6/ 24.06.20t5

Decision : NC decided to ratily the norms of above AA as pcr written comments ol DIPP
vide U.O. No.12196120l5-TSW/94 dated 25.08.2015 as under:-

94 Taking clue from SIONs C-1579 & C-1580, Advance Authorisation may be ratified as under:

I . Quantities of import items at Sl No. I &.2 may bc allowed as applied for i.e.
30334 Kgs. & 9064 Kgs respectively as 1.03 Kgs./Kg. content in the export
item.

2. Description of import item at Sl. No. 3 may be modified as " Billets of low
carbon Steel" and its quantity may be allowed as applied for i.e. I 1330 Kgs.

RA may take suitable consequential action accordingly.

Case No.:3/9 l8l-ALC2/2015 Party Name:AERO CANS Meet No/Date:9/8 l- Status:Deferred
INDIA PV'f LTD ALC2/2015

I I .08.201 5

HQ File RLA File Lic.No/Date:31 10065509 Defer

,r:01/81/0501001921AM161 :3118310401000421AM16/ 26.06.2015 Date:22.09.2015

Decision : NC observed that the case has been referred to MSME. NC decided to wait for the
comments of Technical Authority.

The case stands deferrcd to 22.09.2015.
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CaseNo.:21lgl8l-ALc2l20l5 PartyName:GANGES MeetNo/Date:9/8 l- Status:Deferred

INTERNATIONALE (P) LTD., ALC2|201s
I I .08.201 5

He File RLA File 'Lic.No/Date:0410160710 Defer

:01/8l/050/00 2lolAMl6l :041241040100069/AM 16/ 26.06.2015 Date:22.09.2015

g6 Decision : NC decided to send a letter to firm to submit the following information as pcr

,comments of the representative of DIPP present in the meeting dated 25.08.2015 as under:-

Information in respect of S1.No.3,4,5 &l I of Standard Deficiency frormat.

The case stands deferred to 22.09.2015.

Case No.:3I/g/EI-ALC2/2015 Parry Name:RAMESH WIRE Meet No/Date:9/81- Approved

MESH INDUSTRIES ALCZIZOI'
,l I .08.2015

HQFileRLAFileLic.No/Date:0910062255
:01/81/050/0022olAMl6l :0912410401001731AM161 29.06.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No. 1219612015-1'SW/97 dated 25.08.2015 as under:-
91

I Net weight of export product may be specified as " 58576.3 Kgs. containing

58576.3 Kgs. of Galvanised wire of 1.6. mm dia) "'
2 euantity o1 import item may be allowed as applied for i.e. 59162 Kgs. as

l.0l Kgs./Kg. content in the export product.

RA may take suitable consequential action accordingly.

Case No.:32l9/gt-ALC2/2015 Party Name:THERMO Meet No/Date:9/8 l- Status:Deferrcd

CABLES LIMITED ALC2I2OI5
I 1.08.2015

HQ File RLA File Lic.No/Date:0910062256 Dcfer

:01/81/050/00 221lAMl6l :o9l24lo40l0ol32lAM]l61 29.06.2015 Date:22'09'2015

Decision : NC decided to scnd a letter to firm to submit the lollowing information as per

wrinen comments of DIPP vide U.O. No. 1219612015-TSW/98 dated 25.08.2015 as under:-

98 I . Voltage rating of cables.

2. Detaiied calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable

4. MateriaL balancing viz. net content of each imported and indigenous input, cxport

product wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred 1o22.09.2015.

tl_‐ . =  `  
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HQ File

99 :01/81/050/00204/AM16/

RLA File

:04/24/040/00071/AM16/

Meet No/Datc:9/81‐

ALC2/2015
11.082015

Lic.No/1)atc:0410160731

30062015

to DIPP.NC dccided

Status:Deferred

Defcr

Datc:22.09.2015

to wait for the

Casc No.:15/9/81-ALC2/2015 Party Namc:AMARA RAJA
BATTERIES LTD

Decision : NC observed that the case has been referred
comments of l'echnical Authority.

'l'he case stands deferred to 22.09.2015.

Casc No.:29/9/81¨ALC2/2015

HQ Fllc

:01/81/050/00218/AM16/

Dccision:NC decidcd tO
、vrittcn corninents of E)IPP

Party Namc:KEIINDUSTRIES Mcct No/Datc:9/8ト
LIMITED              ALC2/2015

11.08.2015

Status: Defcrred

RLA F‖ c

:05/23/040/00124/AM16/
Lic.No/Date:0510394767 Dcfcr
01.07.2015 Datc:22.09.2015

send a letter to firm to submit the lollowing information as per
vide U.O. No.1219612015-TSW/100 dated 25.08.2015 as under:-

100

l. Net weight of each
2. Material balancing

for each cable.
3. Tabular statement

product wise.

Cable
viz. net content of each imported and indigenous input,

giving total requirement of each raw material, export

Lic.No/Datc:0510394766 Defer
:05/23/040/00060/AM16/      01072015 Date:22.092015

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No.12196120ls-'fSW/l0l dated 25.08.2015 as under:-

″
「 he case stands dcferred t0 22.09.2015。

Case No.:30/9/81-ALC2/2015 Party Name:KEIINDUSTRIES Meet No/Date:9/8ト
LIMITED              ALC2/2015

11.08.2015

HQ File

:01/81/050/00219/AM16/

Status: Deferred

indigenous input,

material, export

ⅣIcct No/Datc:9/81- Status: Defcrrcd
ALC2/2015
11 082015

RLA Filc

l. Net weight of each Cable
2. Material balancing viz. net content of each imported and

for each cable.
3. Tabular statement giving total requirement of each raw

product wise.

The case stands deferred to 22.09.2015.

Case No.:26/9/81-ALC2/2015 Party Name:JAINSON
102                     cABLESINDIA PVT.LTD.

′/
'l itiJ
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HQ File              RLA File             Lic.No/Date:0810135610 Dcfcr
:01/81/050/00215/AM16/      :08/24/040/00095/AM16/      0307.2015             Date:22.09.2015

Decision:NC decided to scnd a lctter to「 lrm to subrnit the following information as pcr

l   、vritten corllrrlents of DIPP vidc U.〇 .No.12/96/2015-TSW/102 dated 25.08.2015 as undcr:―

1. Voltagc rating of cables.

2. Sizc of conductors in cables alongwith quantities of cablcs in Kms。 ,conductor
size、visc.

3. Detailed calculations lor the rcquiremcnt ofcach raw rnaterial,cxport product

、vise supportcd by thc Cross sectional diagranl ofthe cable/Buyers data sheet.

1     4.Net weight per KM of each Cable
1          5. Matcrial balancing viz.net contcnt ofeach imported and indigenous input,export

product wise,per KM ofcxport product.

6. Total requiremcnt of each raw rnaterial,export product wise,in a tabular forin

The case stands dcfcrrcd to 22.09.2015.

I   Case No.:28/9/81‐ ALC2/2015 Party Namc:NEHAL STEELS  Meet No/Datc:9/81-    Status:Dcfcrred
PRIVATE LIMITED       ALC2/2015

11.08.2015

HQ Filc              RLA Flle             Lic.No/Datc:3010103553 Dcfcr
l    :O1/81/050/00217/AM16/      :30/24/040/00016/AM16/      0`07.2015             Datc:22.092015

1103 Decision :NC decided to send a letter to flrrn to subrrlit the follo、 ving information as per

cornrnents ofthe representative of DIPP as under:―

Information in respect of Sl. No. 3,4,5 &.1 I of Standard Deficiency Format.

The case stands deferred to 22.09.2015.

Casc No.:2/9/81-AIノ C2/2015  Parly Namc:SUZlッ ON      N71cct No/1)atc:9/81‐     Status:Dcfcrrcd
ENERGY LIMITED       ALC2/2015

11.082015

HQ F‖c                RIン A FHc               I´ ic No/1)atc:3H0065531 Dctr

104 :01/81/050/00191/AM16/      :31/83/040/00047//ヽ
N116/      08.07.2015             Date:22092015

Dccision:NC obscrvcd that thc case has bccn rcfcrrcd to DHI.NC dccidcd to wait for thc

comments ofTechnical Authority.

″
「 hc casc stands dcfc・ rred to 22.09.2015.

Casc No.:14/9/81-ALC2/2015 Party Namc:DR ASSOCIA′ I｀1]S McetNo/1)atc:9/81-    Status:Dcfcrred
ALC2/2015

105                                                       11 08.2015

HQ Filc              RIン A Filc             lン ic No/1)atc:0410160774 Dcfcr
:01/81/050/00203/Aヽ 416/      :04/24/040/00050//ヽ M16/      08 07 2015             Datc:22.09.2015

Ю    ′レ
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Decision : NC decided to send a letter to firm to submit the following information as per
comments of the reprcsentative of DIPP as under:-

Information in respect of Sl. No. 3,4,5 &.1 I of Standard Deficiency Format.

'l'he case stands dcferred to 22.09.2015.

Case No.:4/9181-ALC2l20l5 Party Name:ELECTROLEAD Meet No/Date:9/81- Status:Deferred
PUNE PVT. LTD. ALC2IZOI5

I I.08.20t5

HQ File RLA Irile Lic.No/Date:31 10065546 Defer

t66:01/81/050/00l93lAMl6l :31/83/040/00052lAMl6l 21.07.2015 Date:22.09.2015

Dccision : NC obscrved that the case has been relerred Lo MSME. NC decided to wait for
the comments of 'l-echnical Authoritv.

The case stands deferred to 22.09.2015.

Offline Agenda Mceting No. 09/81 dated I1.08.2015

Slo No。 96

Case No.AR-19 M/s. Powergear Limited
Mecting No. 09/81 Fo No.01/81/50/798/AM07/DES― II
Datcd:¨ 11.08.2015 Request for amendment in adhoc Norms in respect of Advance

License No. 0710049603 dated 15.01.2007.
Decision :NC observed that thc firm was directed to appear before NC for personal hearing.
Howevcr, the firm vidc email datcd has sent a request to NC seeking more time, since they
are not able to collect the papers from their work place owing to the workers strike. NC
deliberated the issue and decided to grant time to the firm as requcsted by them.

The case stands deferred to22.09.2015.

SIo No。 97

Casc No.AR-22 M/s.Vautid― Shah Hardね cc Pvt.Ltd.

Mceting No.09/81 F.No.01/81/50/122/AM14/DES― II
Datcd:-11.08.2015 Request for amendment in adhoc Norms in respect of Advance

License No. 0310732920 dated 30.04 .2013.
Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 1219612015-TSW/22-A1R dated 25.08.2015 as under:-

I Quantity of import item at Sl. No. I may be allowed as 84587 Kgs. on net to
net basis with accountability clause.

2 Import itcms at Sl. No. 2(Flux Corc Wire) & 3(Electrodes) put together may be
allowed upto 2 % of FOt] value of exports.
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RA may take suitable consequential action accordingly.

SIo No。 98

Case No. AR- M/s.KEI Industries

Mccting No.09/81 F. No.01/81/50/436/AM14/
Dated:― 11.08.2015 Request for enhancement of Norms in respect of Advancc

Authorisation No. 05 10371 965 dated 26.11.2013.
Decision : NC decided to ratify the norms of above AA as per comments of the
representative of DIPP present in the meeting as under:-

The applicant vide letters dated 26.07.2014 and 18.08.2015 has stated that they had
completed the export before 41712014 i.e. the date on which norms were ratified and
communicated to them and shipping bills generated showing description as per advance
authorization issued to them. The firm has also stated that it is not possible to amend the
descriptions now. They have requested for waiver of the condition to suffix words in
description of goods against export products as mentioned in the norms fixed.

NC deliberated the issue and decided to waive the condition for redemption purpose in view
of the fact that the goods havc been exported prior to fixation of norms and that the import
content of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

SI.No.99
Case No. AR- M/s. Narayan Powertech Pvt. Ltd.
Mccting No.09/81 Fo No.01/81/50/1642/AM04/

Dated:-11.08.2015 Request for fixation of Norms in respect of Advance
A uthorisation No. 34 1 000986 7 dated 04.03.2004.

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DHI vide U.O.No.3(135)/20\2ITSW(B)1290 dated 22.07.2015 (copy
enclosed).

The case stands deferred to 22.09 .2015 .

Sl.No。 100

Case No. AR- M/s. Crompton Grcavcs Limited

Mccting No.09/81 F.No.01/81/50/262/AM14/ ね

%
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Dated:- 11.08.2015 | Request for ratification of Norms in respect of Advance
Authorisation No.0310746162 dated 21.08.2013.

Decision : NC observed that the rcply of the firm has been referred to DHI for comments. NC
decided to defer the case.

The case stands deferred to 08.09.201 5.

Sl.No。 101

Casc No. AR- M/s. Crompton Greaves Limited
Meeting No. 09/81 F.No.01/81/50/311/AM13/
Datcd:-11.08.2015 Request for ratification of Norms in respect of Advance

Authorisation No.03 10709770 datcd 20.09 .2012.

Decision: NC noted that firm has not replied to DHI D/L dated 11.05.2015 and reminder
dated 26.06.2015. Since no reply was received form firm despite repeated reminders, the
committee decided to reject the case with direction to firm to pay custom duty & applicable
interest for EODC.

RA may take suitable consequential action accordingly.

SI.No。 102

Casc No.AR-15 M/s. Videocon Industries limited
Mecting No. 09/81 F.No.01/81/162/46/AM16/DES― II
Datcd:- 11.08.2015 Request of M/s. Videocon Industries Limited for ratification ad-hoc

norms in respect of Advance Authorisation No.0310038799 dated
2s.05.2000.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 1219612015-1'SW/15-A/R dated 25.08.2015 as under:-

For the purpose of redemption, norms may be fixed as under:

l. Words " for l-lermetic Compressor" may be suffixed with the description of export
item.

2. Net weight of export item may be specified as 90 MT.
3. Import items at Sl. No. l, ll & 12 may be allowed as per General Note-4 for

Engineering Products.
4. Import items at Sl. No.2 to l0 may be allowcd on net to net basis as claimed by the

firm.

RA may take suitablc consequential action accordingly.

33 レ
l,ri t'

' 'il



SI.No.103
Case No.AR-15 M/s.Phocnix Foils Private lirnitcd

Meeting No. 09/81 F.No.01/81/50/282/AM12/DES― II

Dated:― 11.08.2015 Request of M/s. Phoenix Foils Private limited for ratification
Norms in respect of Advance Authorisation No. 03106581 8l dated

0s.10.20r l.
Decision : NC decided to ratify the norms of above AA as per written comments of MoS vidc

U.O. No. 2(8)12014-T W-Vol.ll dated 20.03.201 5 (copy enclosed).

RA may take suitable consequential action accordingly.

Date:09.09.2015
Place:New Delhi
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Page I of I

Date 08/21/15 11 53 AM

From: Kanwalinder Sodhiく kanwalinder sodhi@niC in>

_/ご
- 

^ubject: RE: AA no 0310721688 dtd 22.01.13 of M/s Mc Com
To nc2.dgft@nic in

Dear sir

丁he reply fon″ arded tO this divisiOn by your g00d Office is Old and doesn't address the points raised as pertralling mall

Everytime the same Old reply is fOn″ arded by the lrm view abOve,The case may be relected

Regards

K S Sodhi

From:Kanwalinder Sodhi[mai忙 0:kanwalinder.sodhi@nic.in]
Sent:丁uesday′ Apri1 21′ 201512:52 PM
To:'nc2.dgft@nic.ini

SutteCt:AA no 0310721688 dtd 22.01.13 of M/s MC COm

The following information is further required from the firm

' The dia of copper round to be imported is '16.9 mm. Export product at S.No I to 3 has dimensions
greater than 16.9 mm as per the drawings submitted by the vendor The unit needs to clarify the same.

Regards

Kanwalinder Sodhi

AD-ME

https:i/mail.gov.in/iwc_static/layout/shell.html?lang:en-us&:1.0.0.1.0 14062917

3ダ
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RE: AA no 031072961 2 dtd 26.03.13 of M/s Mc Com
nc2 dgft@nic in

Page I of I

Date. 0812111511 58 AM
From. Kanwalinder Sodhi <kanwalrnder sodhr@nic.in>

r4
./ *'

^ 
-ubject:

To.

Dear sir

The reply fonruarded to this division by your good office is old and doesn't address the points raised as per trailing mail.
Everytime the same old reply is forwarded by the firm Vrew above, The case may be rejected.

Regards

K.S Sodhi

From: Kanwalinder Sodhi Imailto: kanwal inder.sodhi@nic. in]
Sent: Tuesday, May 19, 2015 11:45 AM
To: 'nc2,dgft@nic.in'
Subject: AA no 0310729612 dtd 26.03.13 of M/s Mc Com

The following information is further required from the firm

. The dia of copper round to be imported is 32mm. Export product has dimensions greater than 32 mm as
per the drawings submitted by the vendor The unit needs to clarify the same.

Regards

Kanwalinder Sodhi

AD-ME

https://mail.gov.in/iwc_static/layout/shell.litml'/lang=,s6-r-rs&3.0.0.1.0 14062917
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"
Departlnent of lnduStrial Policy`&PromotiOn

(´
l｀SW)

】ユ 胤 V鶴 ぶ ::llⅢ :↓鳳 ∫∬ 。(湘 bl鰐
81個た 馴 amOnd EnJneenng Chenn→ P宙。

182 dated 29.08.2013)

Advance Authorisation nlay be l・ atilicd〔
lヽ Lindcr:

2.

つ
Ｄ

words ,.containing q9.7til \1 I of I'lot t)ip Galvanised Grating with Grating

Ctu-p'" may be st,i1lx".1 sillt rhc clescription olexpo.rt item.'

Words ..Releva.t" 
'rr,,, 

r,. p'clirecl w'itli the description of import item at Sl' No' l

anditsquantitymaSbealltlu,edasgg.T8lMTonnettonetbasiswith
accountability clause as clairlrecl bi' the firm'

;;;;l; u, sr. No. 2 ,rar t,c dlleted as it is not being imported by the firm'

Norms committee maY take a vieu

sⅧ md 25,08′ 2015

/´ ■面.鰤 tr
(S. K. Jain)

DeveloPment Officer
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33
/t. g-/1'

Department of lndustrial Policy & Promotion
('l'sw)

NC Meeting dated ll/08/2015 - (lasc No' 5/9/81 (M/s' Maharashtra Seamless Limited )

(ao,un..A"uthorizationNo.05l03t}7.t30c|ated26.05.2014)

Advance Authorisatioll l1la\ he ratified as under:

l.Words..Walltlrickriessll.()()ttltlr..nraybesuflrxedr,l,iththedescriptionofexpotl
item at Sl' No' l '

2.Words..Wallthickrressg.g()rtltll..nraybesuff]xedwiththedescriptionofexport
item at Sl. No' 2'

3.Words..Wallthickness6.T0rrlrrr."rrraybesuffixedwiththedescriptionofexport
item at SI. No' 3'

4.Words..Walltlrickrress[1.|i()rlrrrl..rrraybesr-rff-rxedwiththedescriptionofexport
item at Sl. No' 4'

5.Words..ofrelevantgradc..ttlarbe'suft]xedwiththedescriptionofimportitemsat
Sl.No.lto4andtheirquantitiesnlaybeallowedasl.05MT/MTcontentinthe
export items at Sl' No' I to -l rcspectively'

Norms committee may takc'tt r icrr

sヽ /ヽ/33 datcd 25'08/2015

/4-― し夕f,hr
(S.K.Jain)

Development Ofrlcer
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,/,t t./1 -

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Seqtion

Subject: Application of M/s Crompton Greaves Ltd. for ratification of norm of
AA No. 0310789833 dated 30.09.2014.

Reference: DGFT ID Note No.O 1 /8 1 / 50/ 503 /AM 1 5/ DES-II/66 Dt. | 4.O7 .2O 15

O/o DGFT may refer to firm's reply dated 06.07.2015 forwarded under
above reference. It is observed from the reply that caiculation for raw material
requirement given by the firm is not supported by dimensional design drawings
of the product. The firm has aiso not furnished information against Sl. No. 4 &
5 of SDL as requested vide this office UO of even no. dated 01.01.2015.

In view of the above this office is unable to offer comments onfltne
proposal. ll

il

This issue with the approval of IA (KKT). , ll4
1l .';flt{

(Gairaj Singh)
Sr.Development Offlcer

dated 03 08.2015.
Ⅱ DO,DES II,DG「F`
DHIUO No 3(182)/2014/TSW(B)/
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っ夕をしL/

DepartIIlent of industrial PoliCy`&PromOtiOn

(′
l｀SW)

X器猟驚「塁‖∬甜恩需;ぶ :・ 1猟留
譴餌だAsodtted CaЫ∝P宙・Hmtteo
lo.10.2014)

Advance Authorisatioll tlla\ bc rirtilrcd as urrder:

1. words " cOpper concluctttr. l)l: ilsrrllttcd. PV('sheathed' Armoured' 500v " may be

suffixedwiththedescriptitlntll.[:-rlltrrtl.lrorJttcts-ul-ll;.Noltol4.
2. words "Copper conducto.. xl-l'lt instrlatecl' I']VC Sheathed' Armoured' 600V/1000v"

may be suffixJ with the descripti., .l'f:xport products at Sl. No l5 to l8'

3'Words..Coppe.conductor.PV(.irlstrllrtcd.tJrr-armoured.600V/1000V',maybesuffixed
with the deicription of E'xport prttclttct at Sl' No l9'

4. words.. Copper conductor. t.Dt,i i,,',,lated. PVC Sheathed' Armoured,500v " may be

suffixedwitrrtrredescriptiorrtll.[.,rlrtrrtprrlductatSlNo20.
5. words.. copp., condL,ctor. l-lllrtj inrLrlated. PVC Sheathed, un-armoured, 500v " may

besuffixedwitlrtlredescriptiorltrl.[:r1rrrrtproducl.atSl.No2l.
6. words .. Copper conductor. t'vc' .sSerithed- L1.-annoured' 600v/1000v " may be

suffixed *itf'' ii1" description ol'l:rporl proclnct at Sl' No 22'

7. Words " Cu/XLPE/PP 1-ape. r)rlrili t0irtlv rrla\I be sutflxed with the description of

8 l#i,:l t?iffi;,tJ"U;i ,irir], n,,,,vi r000v " rnav be sumxed with the description

of Export products at Sl' No 25 to lt)' '

xr^r .',aiaht nf r-vnort nrclducts ttlar bc specitred al-!n@r:
Net weight of e.1

Ｎ

、

０

Ｓ‐
．
Ｎ。

Net Export

Weight

Sl.

No.

9
l 14904
つ
´ 800 ‐０

一Ｈう
Ｄ 250

4 16541
つ

一

う
♪

5 17969

6 4619 14

15

16
7 2638

36188

xport

ht

)

)

)

ヽ

Sl.

No.

Net Export

Weight

(KaS・ )

25 6129

26 1240

27 827

28

29

14153

21411

D

iz c01ltilltlous Cast COpper Rod(8 mm dia)(EC

SI.NoS. l t0 14.20t022,25 to 27 3L 29 as

10. Quantities of import itetl at, S,No I

drua.)*uv be allowed as uttdcr:

a) For export products nrctttiotlctl itt

iも 143KL.COmo・ m中じい叫鷲環lよ
l馬
.15Ю 19,23&24 as per EnJnec五

ng

D igrcx50■ 3roduds mo■
いnd減

c) Il:'.t.L" procluct ,re,ri.rrccr at Sl. No. 2g as per Engineering Table 4.

40
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ll. Quantiites of imporr itenr at Sl.No.l riz' LI)PE/PE Compound may be allowed as l'05

Kgs/Kg content i,-, the Export l)r.otltrcrs liorll Sl. No. I to 14.20 &.21'

12. Quantities of in-rport iterlr at sl \o.l \'17.' xl-PE Cornpound may be allowed as

l.05Kgs/Kgconterrtir.rtl-rel:xllttrtl)rtrtlttctsfiorrrSl.No.l5tolS&23to29.
13. Quantities of imporl item No.'l riz. ['\'('Conrpound may be allowed as 1'05 Kgs/Kg

content in the Expor-t Products at Sl' No' I to 22 & 25 lo 29"

|4.QuantitiesofimportitenlatSl.Ntl.5riz-.steelArnlouringWiremaybeallowedasl'02
Kgs./Kg.conterriintlreexp()rtprtrdttctstionlsl.NtrltolS&20.

15. euantities of in-rport itern ar sl .N,,. (r riz-. ('opper Foil/copper Tape may be allowed as

l.0lKgs./Kg.contentintlrec\P()lt1-ll.trclttctsll.onrSl.No25to29.
16. Import items'at Sl. No. 7 to l3 (\^',ootlcrl l)rr-rm) rnay'be allowed as per packingpolicy' 

+:-
L-Q'Dlt-

Norms committee may take a view' o(, 
K. Jain)

DeveloPment Officer

sヽV/45 datcd 25/()8/2015

4‐1
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Department ol'ln<Iustrial Policy & Promotion
('l'sw)

NC Meeting dated 1l/08/2015 - (-'asc No' 2{/9/tll (M/s consolidated coin company Pvt'

Limited)(AdvanceAuthorizationNo.()51()]92238dated02.12.20|4)

Advance Authorizatioll llla\ trc ratitred as t'tuder:

1. Qr,rantitv ol'itrlport itctlr itt Sl' No' I

restricti,ig tlle tlttittttitt ot'('opper &
may be allowed as 24247 Kg'

Nickel as 1.14 Kgs./kg' content rn

0ヾ.2 may be a110Wed as 10010 Kgs as

ミli『lI:IStよkilttedas 17504.8 Ktts
)cr&L Nickel aS l.14 Kgs./kg.content in

哺 速 lli‖ ‖ボ 驀 ゴ 鳥it∬逸
tξ .鴬:ザ

お H即 穐 卸 S

Norms comnlittcc illa):takc ttヽ
iCヽヽ

´て私 /ヽ
(S.K.Jain)

Development OfflCer

TSW“ 伽
“

25108/2015
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Departlnent of industrial Policy d■ PromotiOn

(´
l｀ S｀V)

温淵魔鴨tilttllf諸児l話機:4)ち止:18獄01‰ざ
ehJ ttds P宙.Hmtted)

Advance Authorisation lllay bc ratincdと l、
し‖ldCr:

1. Net Weight ol'crpot't itctll ttlill be nlociifred as 150'8 MT

2. Export ite.r t. c,,,.,r,,i,, 150 N,li ol' ('olor coated Galvanized Steel .

3. Word "Reler,a.tl''rur be pretixed',vitli the description of import item and

its quantity ma1 be aitorrecl as 1.05 Kgs./kg. content in the export item as

clairned bY the tirnr'

Norms committee maY take a r ictr

■SW“ 血 d 25 08≠ 2015

/=竃 載ッ|:/
(S.K.Jain)

Development Officer
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By Spced Post.

GOVERNMENT OFIND:A
MINISTRY OF CONllⅥ ERCE&INDUSttRY

OFFICE OFJOINT DIRECttOR GENERAL OF FOREIGN ttRADE

l1/A BLOCK′ GOVT R/1S BLDG′ LAL DARWAJA′ AHMEDABAD-380001.

F.NO.08/24/040/461/AM
To
The Dircctor Gcncral of Forcign Tradc,
Udyog Bhavan,
NEW DELHI-110011.

Dt 18.08.2015

( Kind attn. Shri Pradyumna Sahu, FTDO )

Sub:Ratlficatlon of AA No.0810134782 Dated 12.03.2015 issued to M/s

Guru Ralendra Meta‖ oys lndla Pvt.Ltd.

Sir,
Please refer to

subject and asking
less than 157o value

your E-mail dated 17.08.15 in connection with the above

ftr clarification of this office about issuance of AA with
addition.

The case has been examined. It is noticed that the subject Advance

Authorisation was issued with the minimum value addition of 15% in terms

of US dollar . For physical export payment is received in freely

convertible currency and the clF /FoB indicated in US dollaris converted

into Indian Rupee on the date of submission of the application in the EDI

System.
As you aware, debiting of CIF value is done on freely conuertible

cur encA (US$) and Rupee value is not relevant' The value addition is

requireJto be worked out in US dollar terms with reference to provision

of para 4.08 of the FTP read with para 9.01 ollhe Hand Book 2ol5-2o2o'
tn tnls case, CIFvalue is US$ 88800/- and FOB is US$102500; value

addition works out to 15.428'/0 - higher than the minimum prescribed'

Further, in the online Application Form also, at Sr. No.12A and 128

of ANF 4A, the value addition indicated is only in terms of Foreign

currencg (FC). Hence this office has correctly issued the AA with value

addition higher than the minimum prescribed'

This issues rn'ith the approval of 'Ioint DGm'

Yours faithfully,

(P C RAVINDRAN)
Asstt.Dircctor Gcncral of Forcign Tradc
For Joint Dircctor Gcncral of Foreign Tradc

4牛
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Departlnenl ofindu、 trial Policyと壁 PromotiOn

(′
FSW)

NC h4eeting dated l1/08ノ 2015-(lasc NO.26/3/81(M/S Diamond Engineering(Chennai)PVt・

1ノ imited)(Advance Authorization No。
()41()1604()l dated 10.04。 2015)

つ
乙

As per reply subn-ritted b)' thc flrrn r icle their letter dated 131071201t't*-''oT..']ems are

to be assembled with otirer lirl',ricirtccl parts atud components' However' weights of

inrport & export items in Atlr rttrcc .\uthorisatiol'l tlre same viz' 37424 K$$

As there is 1o dilferetrcc itt rrcig[t gl'export & ir-riport items' firm may be asked to

clarify the above and to explarn il,. ,.,',0,',.,i-uctLlring operations on import items'

ry'

Norms committee maY take a vie"v

sヽV/82 datcd 25/08/2015

/ノ 奮 ′・Jt｀ン

(S. K. Jain)
Development Officer

キダ
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By Spccd Post

GOVERNMENT OF:ND:A
MINISTRY OF COMMERCE&:NDUSTRY

OFFICE OF」 01NT DIRECTOR GENERAL OF FOREIGN TRADE

l1/A BLOCK, GOVT M S BLDG,LAL DARVVAJA,AH M EDABAD-380001

F N0 08/24/040/461/AM
To
Thc Dircctor Gcneral of Foreign Trade,

Udyog Bhavan,
NEW DELH1 110011

( Kind attn. Shri Pradyumna Sahu, FTDO )

Sub: Ratification of AA No.0810134782 Dated 12.03.2015 issued to M/s
Guru Rajendra Metalloys lndia Pvt. Ltd.

Sir,
Please refer to your E-mail dated 17.08.15 in connection with the above

subject and asking for ciarification of this office about issuance of AA with less
than 157o value addition.

The case has been examined. It is noticed that the subject Advance
Authorisation was issued with the minimum value addition of 157o in terms of
US dollar . For physical expor! payment is received in freely convertible
currency and the CIF /FOB indicated in US dollar is converted into Indian
Rupee on the date of submission of the application in the EDI System.

As you aware, debiting of CIF value is done on freelg conuertible
currency (US$) and Rupee value is not relevant. The vaiue addition is
required to be worked out in US dollar terms with reference to provision of
para 4.08 of the FTP read with para 9.01 of the Hand Book 2O15-2O2O. In
this case, CIF value is US$ 88800/- and FOB is US$1025O0; value addition
works out to 15.428ok - higher than the minimum prescribed.

Further, in the online Application Form also, at Sr. No. 12A and 12B of
ANF 4A, the value addition indicated is only in terms of Foreign Currencg
(FC). Hence this office has correctly issued the AA with value addition higher
than the minimum prescribed.

This issues with the approval of Joint DGFT.

Asstt. Director General

|ヤ 26 Dt 18 08 2015

ノ

For Joint Director
ieign Trade

of Foreign Trade
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Department oI lnrlustrial Policl' & Promotion
('l'sw)

NC Meeting dated l1/0g/2015 - Case N,. r 2/9/gl (M/s punjab Stainless Steer Industries)

(Advanceluthorization No. 051 0-19.1{{9 tlated 04.06.2015)

Advance Authorisation may be ratillcd rts tttrtlcr:

2.

う
Ｄ

4.

words,.containing 265.41) N4 I ol'(oltl l{olled stainless Steel Circles ( AlSl 200 to AISI

299 Series)" may be surffixecl uith thc tlcscription of export-product ut-s^li Io^' 
1

words ,.containing 177 MT o1'a.rd r{ored itai,-rless Steer circres ( AISI 200 to AISI 299

Series)"maybesuffixedu'iththeclcscrilrtionofexp-ortproductatSl'No'2'
Words.,of relevant thickness & (i'.de" ,',.,a1 be sutilxed with the description of import

item at Sl. No. I and its quantitr t.t'titr lre allc',*'e.1 as292 MT as l'10 Kgs'/Kg' content

in the exPort Product at Sl' No' I '

Words..of relevant tlrickness & (irirclc.. trra,v.. be srrtf]xed with the description of impott

item at Sl' No. 2 and its qrrarrtitl lllii\ he allo,,n,ed as |94.7 MT as 1.10 Kgs./Kg.

content in the export proc'lr'rct at Sl' \o' l'

Norms committee may take a vies

:‖:IPミI;t,デ号1)」ぎギ:iTs、v/86 datcd

- (S. K. Jain)
Development Officer

25 '()8/2015

4‐7
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Departl■ ent of lndustrial PoliCy`&PromotiOn

(′
l｀ S｀V)

N獣
肝篤 1111:ぶ:黒i.1∬:淵lbFtt」‰潟滉ItenSitthdustn∝

P宙.L0

Advance Authorisation may be ratitlctl rts tltttler:

l'Quantityofimportiterrrtrlarhcalltrrtcdasappliedtbri.e.250MTasl.l0Kgs./Kg'
content in the export Product

Norms committee maY take a vien +-4'e G"rl,tr-
(S. K. Jain)

DeveloPment Officer

TsW舒 ぬ
“

鄭 Ⅲ 5

48
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Department of industrial Policy`&Promotion
(′
l｀SW)

温燎:」鷺認畷就響梶fO懲 7】laT電:.調れ導
州mar Ⅷ“S hdu"nω

 Ldう

LЖ
:r穐

`凛
潔i;T」管11謄∬tr‖ぼ11ょI滉キWi賢邸選

i器
鮒Tr:漱l

product

Norms cOmrnittec may take a vic、 、
'

-″ fトツ[1/

TSW田 山 d剌 訓 5

4-9

(S. K. Jain)
Development Officer
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Norms committee ma1' take a r icu

TsWの 4面 d鄭 劉 5

9ク
″

./ i --;==L --,- 
- 7St -yl t;_

(S. K. Jain)
Development Officer

Department ol'lntlustrial Policy & Promotion
('r'sw)

NC Meeting dated l1/08/2015¨ (lascヽ o.27/9/81(M/s・
tJlyC Electromet Private Limited)

(Advance Authorization No。
1310047899 dated 24.06.2015)

Taking clue from SIONs C-1579& (｀
一1580.Advance Authorisation may be ratifled as

underi

L尉
鶏鷺s:f″硼:h選ltぶ[淋el&2m勢

′be dloned“ apttd brに
y as  l.03 Kgs./Kgo content in the export

item.

2 DewFξ庭:l♀:ITttti∬れI11.過 ll)認 a轟計鮒Ti冨 1発l亀∫
bW

50
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Department ol・ I ntlllヽ trial Policv&PromOtiOn

(´
rsw)

NC Ⅳleeting dated l1/08/2015-(｀ tl、 cヽ 0。 31/9/81(M/S Ramesh

(Advance Authorization No.091{)()62255〔
1をlted 29。 ()6.2015)

Advance Authorisation may be l・ atiliCd tlヽ
L11〕 dCri

l  Net、 veight of export prodtlct 11la、 いC Specilied as｀
・58576.3

Kgs.of Galvanised wirc o「 |()11l11l dia)｀
‐

2 Quantity Of ilnpol・ t itclll llltl｀  hC ttll()、
cd as applied

l.01 Kgs./Kg.content in thC C、 |)()rt pl‐ odtlCt.

Noms committee may take a vle、、

Norms Committee I
iffi-TSW/97dated l5 0t{'1015

Wire Ⅳlesh Industries )

Kgs. containing 58576.3

for i.e. 59162 Kgs. as

例

6^',.ts
(S.K.Jain)

DeveloPment Officer

-

ワフ
レ ィ・ノζ
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DepartmCnt ol・ Int:u、 trial POliCy`&PromOtiOn

(′
い W)

NC Meeting datecr ll/0g/2015 - ( ase Nr. -12l9/gr (M/s'thermo cabres Limited) (Advance

Authorization No. 0910062256 <lated 29'(Xr'20 I 5)

Firmnraybeaskecltosr-rbtllitrhe:lbllowirrgirtfbrrrration:

1. Voltage rating of cables'

2- Detailed 
"at.iitations 

t.r the rctlrtirctlrelrt c'rl'each raw material' export

supportedbytlreCrosssccti()llalcliitgratrroftlrecable/Buyersdatasheet.
3. Neiweight Per KM of each ('ahlc

4.Materialbalarrcingviz.tretcolltclltofeachirrrportedarrdindigenous
product wise. per KM of.export pro(lLlct'

5.Totalrequirenrentofeachrawttrirteriitl.exportproductwise,inatabular

Norms committee maY take a vie'ur

product wise

input, exPort

form

―

 ―

″
くコFン,1,/

(S.K.Jain)
DeveloPment Officer

TsW%血 測 25 1)8,2015

5z



Norms committee maY take a view

TsM∞ ぬ
“

′ろ汐

″

/ -*fr9,r
(S. K. Jain)

DeveloPment Officer

Departmcnt ol・ Indllヽ trial Polic):`■ PromOtiOn

(′
I｀SW)

螢:鮒i鋭鷺∫篤九:1欄蔵;lF:〕Ъ猟り」
/49/81餌たKⅢ hdu並n∝ Lm驚eO体dVance
)15)

Fillll rnay bc asked to Subnlit thC 10H()ヽ
iヽ118 inforlllationi

1. Net weight of each Cable

2. Material balapcirrg yiz-. trcl eorrlcllt of eacfi inported and indigenous input' for

each cable.

3. Tabular Statement gir ing totrtl rccluirenlent of each raw material' export product

wise.

25,08/2015

ダ 3
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Departlnent of lndustrial PoliCy`&PromotiOn
(・
1｀SW)

胤‖i鋼鷺∫篤%:1艦糧:L∫:ボl与洲露・
Mた KⅢ hdu“ n“ Lm託eのはdVance

Fillll rnay be asked to subnlit the foHo、
iヽl¬ビinibrnlat10n:

1.Net weight of each Cable

2. Matcrial balancingヽ iz. nct c()ntcnt Of each iinported and indigenous input,fOr

each cable.

3. Tabular statement siヽ
′i118 total「cquirelllent of each raヽ

V material,export product

wise.

Norms committee maY take a view

(S.K.Jain)
DeveloPment Officer

TsⅧ ぃ 嗣 3∬ 2い 5

″
炉 ンレィ

勢
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Department of lndustrial Policyと &PromotiOn

(′
l｀SW)

温幡11■ml農沼響梶話l職‖キl瀾悩
ⅣたJ洒 nЮ n CaЫぃhdaP宙。Ⅱmtteの
)3.07.2015)

Firm may be askccl to suht]lit thc lirllovn'ing infbnnation:

1. Voltage rating of cables. ,r r , | - t/^^^ ^^-,{,,^
2. Size of conductors in cables algtruuirh qrraltities of cables in Kms'' conductor size

wise. . - t.
3. Detailed calculatiops tirr thc recptircttle tlt of each rarv material' export product wise

supported by the Cross section;l iliasraur .f the cable/Buyers data sheet'

4. Nefweight Per KM of each Cablc

5. Material balancing viz. tret content ol'each irnported and indigenous input' export

product wise' per KM of cxporl protluct'

6. Total requirement of each rar,r ttlittct'ir.tl. export product wise' in a tabular form

Norms committee rnaY take a vieu ノ彰れ h〆

(S.K.Jain)
Development Ofrlcer

TsM∞ 嗣 25'o8/2015

5ダ
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DepartmCnt ol・ 1:1(l ll、 1:‐ itlI Polic、 &PromotiOn
('l'sw)

NC Meeting dated lll1gtzll4 - Case No. A/ll-22 (M/s vautid-Shah Hardface Pvt' Limited)

(Advance A--uthorization No. 03 I 0732920 tlatctl 30.04.2013)

AdvanceAuthorisatiollma)'bcratitreclltstttltlcr:

1 Quantity of imporl iterri att Sl. N9. I rlay be allowed as 84587 Kgs' on net to net

basis with accountabilit;' clatrse'

2 Import items at Sl. Ns. l(FlLrr ('ore wire) & 3(Electrodes) put together may be

allowed upto 2 % of FOI] r allte ol'c\ports'

Norms committee maY take a vierv

′′′
(〔子:lil。百i「
‐グイr

Development OfflCer

Ts殴 }ⅣRぬ d I Юν訓 5

56
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R/1inistry of Heavy lndustries&Public Enterpriscs

Departinent of Heavy lndustly

TSW(B)Section

Su● eCt:Application of M/s Narayan Powertech Pvt.Ltd.for ratification of norrn

ofAA No.3410009867 dated 04.03.2004.

Reference: DGtt ID Notc No.01/81/50/1642/AM04/DES― I1/44 Dt.
02.06.2015

Referencc above, as desired by lnこ

requested to furnish KV ratings of all
authorization.

(Gttrtt Singh)
Sr.Development Officer

日 DO,DES―II,DG日 .

DHI UO No.3(135)/2012/TSW(B)/       dated 22.07.2015.

θ
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Departrnent of indllsti″ ial Policy`&PromOtiOn

(・
1｀SW)

温器 lit認銚t嵐繋『器(1)轟]為‖L(ばだ21附
Vide° C°n hdu並 n∝ Ыm■eo

For thc purpose of rcdcnlptio11、 nol・ 111、  111をl)bC iXed as under:

1. WordS`t fbr Hcrnletic Conlprcssol・
・`
nltl卜
.hC SufttXedヽ Vith the description of export item.

:常:∬
i:器
∫IT鴫:IドキIC脳■

nCI選 9:∬
iowcdぉ p∝ Gen∝dN∝←4お r

4鷺 :∬ :服 悧 氏 .2Ю
 Ю 崎 腱 訓 い掟 dOⅢ u Ю tt hiSお ddm“

"ぬ

eim.

Norms cOmmittec may takc a宙 CⅥ

一

″

ノイ(I高J〔Fマ
ト‖レ

Development OfflCer

TsⅧ ,NR赫 劇 25≠ 08/2015
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Government oflndia
Ministry of Steel

Technical VVlng

Ratification of norms in terlns of Para 4.7 of HBP(Voり Advance License No.
Advance Authorizations No 0310593594 dated 23.09.2010, 0310630339 dated
10,05.2011, 0310582844 dated 09.07.2010, 0310663033 dated 02.11.2011,
0310696592 dated 29,05.2012,  0310659391 dated 13.10.201l and 031068181
dated 05.10.2011-Mノ s Phonix Fo‖s Private Lirnited,Mumbai.

DGFT may refer to their lD note No 01/81ノ 50/480/AM-14-DES― || -33 dated

08 12 2014 and「 egardlng furnishing the comments of Ministry of Steel on ratification

of the quantity of ltem of import and export of the above mentioned Advance
Authottzalons ln this conneclon,the following quanity of import may be allowed

against exporti

Advance Authorization No 0310593594 dated 23.09.2010

Item of export I Quantity
|

Item of import Quantity―
・

０

Ｓ

Ｎ

Cold Ro‖ ed Stainless steel1 60871 15 Kg
coils of Thickness 0 1 MM I

to O.2 MM having widthl
240 MM―Grade 316L   I

|

|

Item of export
I Quantity

Cold Ro‖ ed Stainless steel

co‖ s of Thickness 0 1 MM
to 0 5 MM having wldth
150 MM to 250 MM Grade
410s

7120685K9

coils of thickness 0 1 MM

to 0 15 MM havlng width
240 MM Grade 410s

item ofimport I Quantity
|

Cold
Stainless

Rolled
steel
6269728
Kg

colls of thickness
120 MM to 300
MM having width
1024 MM to 1524
MM Grade 316L

Advance Authorization No 0310630339 dated 10.05.2011

Cold
Stainless

Rolled
steel
7334305
Kg

co‖ s of tthickness

100 MM to 200
having      wldth
500MM  to  1000
MM Grade 410S

Advance Authorization No 0310582344 dated 09.07.2010

Item of export Quantity Item of import Quantity

coto Rotteo staintess Steer toasgSl5Kg-l-cdd - -- Rdled,70656^09
Starnless steel Kg
co‖ s‐   丁hickness l
100 
～
1ヽl  having l

width 250MM tol
1000 ИヽA/  G「 ade l

一 ιレと ―

59
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Item of import

Cold Ro‖ ed Stainless steel

Coils of thlckness 0 1 MM
having  width  240  MM
G「ade 304 L

Cold Ro‖ ed Stainless steel

Colls ofthickness 0 19 MM
havlng width 60 MM Grade
316L

Advance Authorization No 0310663033 dated 02.11.2011

Item of export Quantity―

　
。

Ｓ

Ｎ

Advance Authorization No 0310696592 dated 29.05.2012

Cold Rolled Stainless
steel Coils of Thickness
0.19 MM to 0.20 MM
having width 60 MM to
240 MM Grade 304/304 L

56742 90 Kg Cold

29397 05 Kg Cold     Rolled
Stainless steel coils

of thickness  1 00
MM to 19 MM
having width

[五謎巴e記415241
910070Kg l:摺

私にss Rま∬
colls― 丁hlckness 1 9

MM to 305 MM
having wldth  1524
A/1M Grade 316L

3027896
Kg

939372
Kg

Quantity

Rolled 5844518K91

8585575
kg

543644
Kg

Advance Authorization No 0310659391 dated 13.10.2011

Quantity Item of importｌ

　
ｏ

Ｓ

Ｎ

Cold Ro‖ ed Stainless steel

Colls ofthickness 0 10 MM
to 0 40 MM having width
81 MA/1 to 280 A/1M Grade
304

Cold Rolled Stainless steel

Co‖s of tthickness 0 18
MM havlng width 60 MM
Grade 316L

Stainless steel

Colls of Thick∩ess
05 MM to 100
MM having width
1000 MM to 1259
MM    Grade
304/304L

Cold Ro‖ed Stainless

steel

colls―  丁hickness 0 5
MM to 2 67  MM
having  width  1000
MM to 1524 MM
‐G「ade 304

Cold Ro‖ ed Stalnless

steel

co‖ s― Thickness 1 453
MM to 1 5 MM having

8335510
Kg

527810
Kg

|               l      l width 250 MM to 6001      1

― /43´

Item of importItem of export

Item of export
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Quantity

1

2

Quantity

1

2
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Advance Authorization No 0310`1181 dated05.10.2011

ｌ

　
ｏ

Ｓ

Ｎ

Item of export Quantity Item of import . Quantity

Cold Rolled Stainless steel
Strips
Thickness 0.10 MM to 0.17
MM having width 240 MM
Grade 3'16 L

2511435
Kg

Cold Ro‖ ed Stalnless
steel co‖ s of thlckness

1 50 MM having width
250 MM Grade 316 L

2586778
kg

This has the approval of the competent authority ED-
(S. K.Bhatnagar)

Deputy lndustrial Adviser

Shn P Sahu,FTDO,DGFT,∪dyog Bhawan,New Delhi

Ministry of Steel U O No 2(8)/2014-¬ 陶
ハげ―∨ol‐‖dated 20 03 2015

一 ノ4し _

〆

6上

Grade 316L



Blank Standard Deficiency Letter Format

To

Subject: Ratit'ication of Nornrs ol Advance
HBP.Vol.1.

iVleeting No.¨ ..¨ ....¨・・Dated:

ExPort items:

1 ivlodel n,-rmber. technical Specitiiation and specilic quantitl--both in terms ot'number (il an1') and/or

rveiqht. oleach e\port product (Appendi.r-33 olcurrent HBP ret'ers).
つ Detail technical note on nranutacturing process including the relevant tlolv sheet.
へ
， Denilユ echnに翻 drawings witt dimenJon oキ 望£J expOJ翌 :山 Ct・ 皇 JJ四 1lllil■≧生ニリ MIュい:L:|ミ
furnished.―

~

Weight of each Export Product.

separatel}fbl.eachproduct.tbrthepurposeof
marel.ial balancing. Net rveight (Gross rvei-eht minus lvasta-q.e) ibr each imported and indigenous input

in the export product may be indicated. Net,,veight along r,vith details of other imported input to be

used in tlre resultant product and sog-qlLtq bS-!4pqt!g-dlp-Iqc-U11qd-!Lo-[so.tU'q,e.s other: thau the license. ii
anv. nray Eso Ue i"dic'ated.

oftheresultantproductasperSl.No,lofAppendix-
HA ino in current HBP (Vol. ibr each product.

Cornpooents:

Technical characteristics / part numbers. if
uirantproductshorvingplacementandexactusecfcomponents

in the export product (s).

Shcet la di ふOfthe matcHalindicatilg the wtttage dunng blan壺
onofra.,vniaterialrequirementandthei+eight

of the Cable in Kg. per l(m. iopy ol relevant Nationalilnternational Standard/buyef's data sheet may

also be iurnished.

- lrvith or without modification) ior

the same expdrt producr covered undel this application. in vierv of Public Notice No. 48 dated

14.112002.

You are advised to aPPIY lor SION

Bi負 !「cated quanJies ofcomponcnts to be accountcd forin thc resultant product and the reluiremCnt of l

COlη as spares. Rar.t, ivlaterial / Consumables

Size-d sp..lna"tt* including grade, compositiotr. ran-ee. tl'rickness etc. of the propo3!=d tcl'

ilculation as to ho"v of larv materi'ri

proporld lbr iruporihas been arrived at. including the net weight of components to be manuihctured

out of thesc imported mtterials,wastages claimed at each stage of manufactu‖ ng wlh complete

i1lstincation and suppoltcd by Jocumentary e宙 denccノdraWmgs etc                     __

@portedweldingmater.ial'givin.ebreak-trpol':
(lxxiii) Steel Plates/Sheets upto 30mm thickness

(kxiv) Steel Plates/Sheets more than 30 mni thickpess agd u-pto 70 mm thickness

itrxv)' Steel Plates/Sheets more than 70 mm thickness.

(!,:xv i ) olb.gL s -e.g. -fJ.a!-ees, P i pes, Tubes, B ars/Rods, Casti ngs/Eorgin gs etc'

he Advance Authorization mentioned abovees

to rvhether it is a case of Physi-cal expolts-or Deemed expol'ts. lf the same is Deemed Exports, copyoi‐― ――‐――― ―       ・    ・         ‐
     s_rCICVant doCunlc■ S may bc l

E「
qieCt Authority Ccrtincate(PAC)and detalled inbrmalon along

62

Import trterns:

11(a)

14

Use of export product



lurntshed to this otllce. FLrrther. il the suppiy is against Invalidation lerter to an EeCC ticerrce, ttre
tbllorving details mal aiso be provided:-
EPCC licence number'and date.

(i) CIF valLre oi'the licence.
(ii) Whethel this licence rvas issued under Zero dutl.or 3 per cenr Scheme.
(iii) Custom duty saved amount.
(iv) Products to be manulacrured.
(v) Horr, EPCC licence holder inrends to discharge the EO aeainst the EPCC licence.

Anv other inriDrmation:

The intbrmation called tbr rnLrst be submitted r.vithin three rveeks fl'om the date of issue oithis letter.
The intbrmation ma1.' be directl.v sent to................ Deput.v Director Cijneral ol'Foreign Trade.
Nornrs Cotnmittee-ll. Roorn N0.201A. DCFT, Ud.vo-e Bharvan, Nerv Delhi-1100 Il. E-mail:

0tllce Tel.: 2306 1562. Extn.,.....and copy ol the same must be endorsed to the
ter:hnicrl rrrthnrirv nrpniinned helnrr'.

二〓ニ
一　　　　　　　　　一　　　　一
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